THE INDIAN LEGAL SERVICE RULES, 1957

In exercise of the powers conferred by the proviso to Article 308 of the
Constitution of India and of all other powers enabling him in that behaif, the
Fresident hereby makes the following rules:-

1. SHORT TITLE AND COMMENCEMENT: SR 084

did 259,57

L B
1) These Rules be called the Indian Legal Service Rules, 1957 l.nu'n:u enpy |

2)  They shall come into force on the 1* day of October, 1957,

2. DEFINITIONS: in these rules, -

a) ‘Commission’ means the Union Public Service Com mission;

b) ‘Department’ means the Deparment of Legal Affairs or the
Legislative Department in the Ministry of Law:

c) duty post' means any post in the Ministry of Law whether
permanent or temporary of a category specified in the First
Schedule;

d) ‘grade’ means a grade of the Service;

&) ‘qualified legal practitioner' means-

1) in relation to appointment to a duty post in Grade |l by
direct recruitment, an Advocate or a pleader who has
practiced as such for at least thifeen years, or an
attorney of the High Court of Bombay or Calcutta who
has practiced as such atlorney and an advocate for a
total period of at least eleven years:

it} in relation to appointment to a duty post in Grade |l by
direct recruitment, an advocate or a pleader who has
practiced as such for at least ten years, or an attorney of
the High Court of Bombay or Calcutta who has practiced
as such for at least eight years or has practiced as such
attorney and an advocate for a total period of at |east
eight years;

iy in relation to appointment to a duty post in Grade IV by
direct recruitment, an advocate or a pleader who has
practiced as such for at least seven years, or an attorney
of the High Court of Bombay or Calcutta who has
practiced as such for at least five years or has practiced
as such attorney and an advocate for a total period of at
least five years;

f) ‘Schedule’ means a Schedule to these rules: and
q) ‘Service' means the Indian Legal Service constituted under rule
3

d






CONSTITUTION OF INDIAN LEGAL SERVICE.

N
2)

There shall be constituted a Service to be known as the Indian
Legal Service.

There shall be four grades in the servies and sach grade shall
consists of the duty posts specified in the First Schedule.

MEMBERS OF THE SERVICE:

1)

2}

3)

4)

The following persons shall be members of the Service with
effect from the date indicated against them:-

a) Persons appointed to the Service at the commencemeant
of these rules under rule 5, from the date of such
commencement;

b) Persons appointed to the Service after such
commencement but before the commencement of the
Central Legal Service {Sacond Amendment) Rules, 1963,
from the date they were so appointed;

c) Persons other than those refarred to in clauses (a) and
(b) holding duty posts t the commencement of the Central
Legal Service (Second Amendment) Rules, 1963, from
the date of such commencement: and

d) FPersons  appointed 1o duty posts after the
commencement of the Central Legal Service (Second
Amendment) Rules, 1963 from the date they are so
appointed.

A Member of the Service holding any duty post in any grade
immediately before the commencement of the Central Legal
Service (Second Amendment) Rules, 1983 shall on such
Commencement be deemed to be a member of the Service in
that grade.

A person appointed to any duty post in any grade after the
commencement of the Central Legal Service (Second
amendment) Rules, 1963 shall be a member of the Service in
that grade.

Any person who, before the commencament of the Central
Legal Service (Second Amendment] Rules, 1963, was a
member of the Service in any grade and was appointed to any
duty post in a higher grade for any period before such
commencement shall be deemed to have been appointed to that
higher grade for such period.






5.

INITIAL APPOINTMENT TO THE SERVIGE:

1)

2}

The Central Government may at the commencement of these
rules appoint to the Service any person-

a) whao at the commencement of these rules is holding any
post specified in part A of the Second Schedule: or

b) any person whe, while holding any such post or any post
specified in pat B of the Second Schedule, was
temporary appointed to any other civil post under the
Central Government and has been continuously holding
that or any other post under the Central Government until
the commencement of these rules.

Every person appointed to the service under Sub-rule (1) shall
be appointed to one of the grades.

Filling up duty posts.-

(1)

(<]

(3]

A duty post in Grade | or Grade II, barring the duty post
of Grade Il of the Service cadre of Legal Advisers and
Grade 11 of the Service cadre of Government Advocates,
shall be filled by promotion of a member of the Service in
the next lower grade failing which by direct recruitment.
The duty post of Grade II of the Service cadre of Lepal
Advisers (Additional Legal Adviser) shall be filled 90% by
promotion failing which by deputation and 10% by direct
recruitment. The duty post of Grade II of the Service cadre
of Government Advocates (Additional Government
Advocate) shall be filled 33.33% by promotion failing
which by deputation and 66.67% by direct recruitment.

A duty post in Grade Ill of the Service shall he filled
alternatively by direct recruitment and by prometion of a
member of the Service in Grade V.

A duty post in Grade IV of the Service, barring the duty
post in Grade IV of the Service cadre of Legal Advisers,
Grade IV of the Service cadre of Government Advocates
and Grade [V of the Service cadre of Law Officers in the
Law Commission of India, shall be filled by promotion of
persons holding any post specified in the Third Schedule
and by direct recruitment in the ratio of 1:1 (namely 50%
by promotion and 50% by direct recruitment). A duty post
in Grade IV of the Service cadre of Legal Advisers shall be
filled by promotion of persons holding any post specified
in the Third Schedule under the Service cadre of Legal
Advisers and by direct recruitment in (he ratio of 1:1
(namely 50% by promotion and 50% by direct
recruitment). A duty post in Grade IV of the Service cadre
of Government Advocates shall be filled by promotion of
persons holding the post specified in the Third Schedule
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under the ILS cadre of Governmenl Advocales and fay
direct recruitment in the ratio of 1:1 inamely 50% by
promotion and 50% by direct recruittnent}. The officers
holding the post in the Third Schedule under the Service
cadre of Government Advocates will be eligible for
promotion if they are eligible for enrollment as an
advocate in the Supreme Court under the Supreme Court
Rules, 1950 as amended from time to time and for
registration as an Advocate-on-Record of that court under
the said rules. A duty post in Grade IV of the Service
cadre of Law Officers in the Law Commission of India
shall be filled 20% by promotion of persons holding post
specified in the Third Schedule under the Service cadre of
Law Officers, 40% by deputation/absorption; and 409 by
direct recruitment,

6-A. FILLING OF DUTY POSTS BY DEPUTATION/ABSORPTION:

The field of selection for deputation /absorption to the various
grades shall be as under:

Additional Legal Adviser [PB-4, Rs.37 400-67,000/- plus Grade Pay
Rs.8,700/-)

Deputation

Ofhcers of the Central Government -

lal (i) helding analogous post on regular basis in the parent
cadre/department; or
(it} with five years’ service in the grade rendered after
appointment on regular basis in posts in the scale of pay of
Rs.12,000-16,500/ - or equivalent in the parent
cadre/department; and

(b)  possessing the educational qualifications and experience
prescribed for direct recruitment under rule 7.

Additional Gevernment Advecate (Rs.14,300-18,300)

Deputation

Officers of the Central Government;

(a) (ij holding analogous post on regular basis in the parent
cadre/department; or
(i) with five years' service in the grade rendered after
appointment thereto on regular basis in posts in PB-3,

Rs.15,600-39,100/- plus Grade Pay Rs.7,600/-or equivalent in
the parent cadre/department; and



(F2] possessing the educational qualificadons and expericnce for
direct recruitment prescribed under rule 7 and is cligible for
enrolment as an advocate in the Supreme Court under the
Supreme Court Rules, 1950 as amended from time to time and
for registration as an Advocate-on-Record of that court under
the said rules.

Grade IV of the Service cadre of Law Officers of the Law Commission

of India [PB-3, Rs, IE.EGD-SQEIDG{— plus Grade Pay Ra.h,ﬁﬂﬂ{—]
DeEutntinngahm;Etlﬂn

Ufficers of the Central Government:

la} (i) holding analogous post on regular basis in the parent
cadre /department: or
(i) with five years' service in the grade rendered after
appointment thereto on regular basis in posts in the Pay Band-3
of Rs.15,600-39100/- plus Grade Pay:Rs.5400/- or equivalent
in the parent cadre /department; or
(iiij with six years' service in the grade rendered after
appointment thereto on repular basis in post Pay Band-2 of
Rs.9,300-34,800/- plus Grade Pay-Rs.4800/-or equivalent in
the parent cadre /department; and

(bl  possessing the educational qualifications and experience
prescribed for direct recruitment under rule 7.

The period of deputation shall be three years, which may in special
circumstances, be extended to five years as the Central Government
may think fit",

7. APPOINTMENT TO DUTY POST BY DIRECT RECRUITMENT:

1) A person shall not be eligible for appointment by direct
recruitment-

a) to a duty post in Grade |, unless he holds a Degree in
Law of a recognized University or equivalent and unless
he has been a member of the Indian Civil Service
permanently allotted to the judiciary or of a State Judicial
Service for a period of not less than sixteen years or has
held a superior post in the legal depariment of a State for
2’ period of not less than sixteen years or a Central
Government servant who has had experience in legal
affairs for not less than sixtesn years,

b} to a duty post in Grade Il, unless he holds a Degree in
Law of a recognized University or equivalent and uniess
he has been a member of a State Judicial Service for a
period of not less than thirteen years or has held a
superior post in the legal department of 3 State for &
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perod of not less than thideen years or & Cenlral
Government servant who has had expenence in legal
affairs for not less than thirteen years or is a gualified
legal practitioner;

&) to a duty post in Grade |ll, unless he holds a Degree in
Law of a recognized University or equivalent and unless
he has been a member of a State Judicial Service for a
period of not less than ten years or has held a superior
post in the legal department of a State for a period of not
less than ten years or a Central Government servant who
has had experience in legal affairs for not less than ten
years or possesses a Master's Degree in Law and has
had teaching or research experience in Law for not less
than eight years or is a qualified legal practitioner of not
less than 35 years.

d) to a duty post in Grade |V, unless he holds a Degree in
Law of a recognized University or equivalent and unless
he has been a member of a State Judicial Service for a
period of not less than seven years or has held a superior
post in the legal department of a State for a period of not
less than seven years or a Central Government servant
who has had experience in legal affairs for not less than
seven years or possesses a Master's Degree in Law and
has had teaching or research experience in Law for not
less than five years or is a qualified legal practitioner of

not less than 30 years,
Note 1- The upper age limit for direct recruitment under clauses (a) to GSR 1151E)

(d} of sub-rule (1) shall be as follows:- i 17 10 86
a3
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Grade | . Preferably below 50 years

Grade || . Preferably below 50 years

Grade I . 50 years

Grade IV . 40 years

Note 2- The upper limit in respect of all the above posts is relaxable for
Government servants up to five years in accordance with the
instructions and order issued by the Central Gowt.

Mote 3- The crucial date for determining the age limit shall be the closing
date for receipt of applications from candidates in India {ather
than in the Andaman and Nicobar Islands and Lakshadweap).

1A).  In making appointment l:]yr direct recruitment to a duty post in Grade |, [Tag e
Grade ll, Grade Il or Grade IV, preference shall be given:- g 10 5.0%
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il to a person [mot being a member of a State Judicial
Service or a legal practitioner] with experience in legal
advice work if such post is in the Legal Adviser Service
cadre in the Department of Legal Affairs, research work if
such post is in the Law Officer Service cadre in the



2.

3.

Ea.

i}

Department of Legal Affairs and cxperience of igation
work if such post is in the Government Advocate Service
cadre of the Department of Legal Affairs. Further, in
making appointment by direct recruitment to any duty
post in the Government Advocate Service cadre in the
Department of Legal Affairs, the candidate should be
eligible for enrollment as an advocate in the Supreme
Court under the Supreme Court Rules, 1950 as amended
from time to time and for registration as an Advocate-on-
Record of that court under the said rules.

o a person with experience in legislative drafting, if such
post is in the Legislative Department.

Every direct recruitment to a duty post shall be in consultation with the
Commission unless such consultation is not necessary under the general
regulations in force in that behalf,

For the purposes of sub-rule (1):-

a) in computing the period during which a person has
held any office in the State Judicial Service or in the
Legal department of a State or under the Central
Government, there shall be included any period
during which he has held any of the other aforesaid
offices or any period during which he has been a
legal practitioner;

b) in computing the period during which a person has
been a qualified legal practitioner, there shall be
included any period during which he has hold any
office in the State Judicial Service or has held 3
superior post in the legal department of a State or
has been a Central Government servant having
experience in legal affairs.

PROMOTIONS:-

1)

A person shall not be eligible for promotion:-

i) o a duty post in Grade |, unless he has held a duty post
in Grade |l for the period of not less than two years, or
uniess he has held duty post Grade Il and Grade Ill for a
total period of not less than six years;

i) ta a duly post in Gradell, unless he has held a duty post
in Grade |1l for a total period of not less than three years,

i} to a duty post in Grade |Il, unless he has held a duty post
in Grade |V for a total period of not less than three years:

v to a duty post in Grade IV, unless he has held one
or more posts specified in the Third Schedule and
POSSESSCs six years' regular service in post of
Superintendent  (Legal) (PB-2 R=.9300-34 800/ -
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plus Grade Pay of Rs.4800/-) failing which eighl
years' combined regular service in the posts of
Assistant (Legal) (PB-2 Rs.9300-34,800/- plus
Grade Pay of Rs.4600/-) and Superintendent {Legal)
(PB-2 Rs.9300-34 800/- plus Grade Pay of
Rs.4800/-) out of which three years’ regular service
shall be in the post of Superintendent (Legal);

or

possesses seven years' regular service in the posts
of Junior Central Government Advocate/Librarian
Grade-1 (PB-2 Rs.9300-34,800/ - plus Grade Pay of
Es.4600/-);

Provided that for promotion to a duty post in
Grade-IV in the Government Advocate Service Cadre
in the Department of Legal Affairs, the person shall
be eligible for enrolment as an advocate in the
Supreme Court under the Supreme Court Rules,
1966, as amended from time to time, and for
registration as an Advocate-on-Record of that Court
under the said rules.

Note: 1: In the case of officers who are holding
any of the posts mentioned in the Third Schedule
on regular basis on the date of commencement of
the Indian Legal Service (Amendment) Rules, 1987,
the eligibility service for promotion to posts in
Grade IV shall be three years’ regular service in the
feeder grade,

Note: 2: Where juniors who have completed
their qualifving or eligibility service are being
considered for promotion, their seniors shall also be
considered provided they are not short of the
requisite qualifying or eligibility service by more
than half of such qualifying or eligibility service or
two years, whichever is less, and have successully
completed their probation period for promotion to
the next higher grade along with their Jjuniors who
have already completed such qualifying or eligibility
service.

Note:3 : The eligibility list for promotion to the
grade of Assistant Legal Adviser shall be prepared
with reference to the date of completion of the
prescribed qualifying service by the officers in the
respective grade or post.”,
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8.

4)

3)

PROBATION

1)

2

3)

Unless the Central Governmen! oihenwise decides, promation to
a duty post in any grade in a Department shall be made from
amongst persons holding duty posts, or, as the case may be,
posts specified in the Third Schedule, in the Department.

Every person promoted to a duty post in any grade under this
rule shall be initially appointed to that post in an officiating
capacity.

Every promotion for a period exceeding three months shall be
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by selection made on the recommendation of the Departmental
Promotion Committee constituted for the purpose in accordance
with the general rules in force in that behalf.

In computing for the purposes of this rules, the period for which [Ter 10
a person has held a duty post in any grade or, as the case may | ®4 12764

[P 19¢

be, a post specified in the Third Schedule, nctified copy |

1)

a)
b)
c)

any period for which he has held such duty post in any
grade, or, as the case may be, a post specified in the
Third Schedule, on ad-hoc basis shall be excluded:

There shall be included-

any period for which he has held a duty post in a
higher grade;

any period of his deputation for which he would
have held that duty post but for his deputation:

any period for which he has held a post which, in
the opinion of the Central Government,
corresponds to or is higher than such duty post, or
as the case may be, a post specified in the Third
Schedule,

G5R 1h0E
did. 28243
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Every person appointed to a duty post, whether by direct qumuuwm

recruitment or by promotion shall be on probation for a period of
two years.

The Central Government may, in the case of any such person
extend or reduce the period of probation.

At any time during the period of probation and without any
reasons, being assigned, a person appointed to a duty post on
probation may .-

L
1

i

¥

if he is appointed theretos by direct recruitment be
discharged from service in that post;

if he is appointed thereto by promotion, be reverted to the
post heid by him immediately before such promotion,



4) in compuling for the purpeses of this rule the penod for which
person is on probation in a duty post, there may be included the
period for which he has officiated in that duty post.

10. SUBSTANTIVE APPOINTMENTS TO DUTY POSTS: GSR 140
did 289 63

Appaintments of members of the Service to duty posts in any grade in | L0l

a substantive capacity shall be made in accordance with the general rules in
force in that behalf

11. SENIORITY:

USR358 Ep
(1} A list of members of the service shall be maintained separately -lilt:l.q_llg_:fw &
for Legislative Department and each of the three cadres in the | sy copy]
Department of Legal Affairs as indicated in the First Schedule’

to these rules, in the order of their seniority,
(2]  The seniority of members of the service in each Department
shall be determined in accordance with the general instructions
1ssued by the Central Government in that behalf, from time to

fime.

12A. BENEFIT OF ADDED YEARS OF SERVICE FOR

SUPERANNUATION PENSION:

The benefit of addition to qualifying service for the purpose of
superannuation pension shall be admissible to the members of the Service,
who are appointed to the Service by direct recruitment from open market in
terms of rule 30 of the Central Civil Services {(Pension) Rules, 1972. as
applicable to them from time to time.

13. OTHER CONDITIONS OF SERVICE: GSR 1608
=R LUNUITIONS OF SERVICE .

did. 280,53

The conditions of service of members of the Service in respect of | P+
matters for which no provision is made in these rules shall, unless the Central L el
Government otherwise orders be the same as are applicable from time to time
te officers of the Central Civil Services, Class |.

14.  AMENDMENT OF FIRST SCHEDULE:

The Central Government may, by order, amend the First Schedule
from time to time by way of addition of any post thereto as duty post or
alteration of the strength of duty posts or pay or time-scale of pay and when
the First Schedule is so amended, any reference to that Schedule in these
rules, shall be construed as a reference to such Schedule as so amended

14-A. POWER TO RELAX: e

il 7.7 89
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Where the Central Government is of the opinion that it is necessary or
axpedient so to do, it may, by order, for reazons to be recorded in writing and,
in consultation with the Union Public Service commission relax any of the




provisions of these rules with respect to any class or category or persons o
any posis.

14-B. SAVING:

Nothing in these rules shall affect reservations and other concessinns
required to be provided for Scheduled Castes and Scheduled Tribes and
cther special categories of persons in accordance with the orders issued by
the Central Government from time to time in this regard.

15. INTERPRETATION:

If any question arises relating to the interpretation of these rules, the
decision of the Central Government thereon shall be final.



FIRET SCHEDULE
{See rules 2(c), 3(2), 12 and 14)
THE INDIAN LEGAL SERVICE
(TOTAL STRENGTH : 146)
COMPOSITION —
Department of Legal Affairs

Li%R 338(E)
did. [0S0
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! | Indian Legal Service cadre | Indian Legal Service Indian Legal Service cadre
| of Legal Advisers in the cadre of Law Officers in of Government Advocates
' Main Secretariat and the Law Commission of | in the Central Agency
' Branch Seccretariats at India Section and the Branch
I I Mumbai, Kolkatia, Secretariats at Mumbai
| Chennai and Banpalore and Kolkatta |
Grade | Desig- | Perm- | Temp | Desig- Perm | Temp | Desig- | Perm- | Temp- |
nation | anent | orary | nation anent | orary | nation _anent | erary
I Joint 13 Nil Joint Nil 1 Senior k. Nil
Secretary Secretary Gover-
and Legal and Law nment
Adviser Officer Advocate
n | Additio- 19 Nil Additio- Nil Additio- ghe I
nal Legal nal Law nal |
Adviser Officer Gover-
1 nment
Advocate
il Deputy 16 Nil | Deputy | Nil Deputy 3 Nil
Legal Law Giowvers
Adviser Officer nment
ih ~ Advocate
v Assistant 36 Nil | Assistant 5 Assistant 4 Nil
Legal Law Gover-
Adviser Officer nment
L Advocate

The Central Government has, in exercise of the powers conferred by
rule 14 of the principal rules vide its order number 81 dated 27t
September, 2007 de-merged the cadre of Government Counsels in the
Service in the Department of Legal Affairs and created three different
cadres within that department consisting of the following cadres with
duty posts as under:-

Legal Advisers Service cadre in  the Main and Branch

GER 2THE)
Secretariats;- ded ZR311
Name of the duty post | Grade Scale of pay L':,,’;J‘;m
Joint  Secre and | Grade [ | PB-4, Rs.37,400-67,000/- plus
Legal Adviser Grade Pay Rs.10,000/-
Additional Legal Adviser | Grade 1T | PB-4, Rs.37 400-67,000/- plus |
. Grade Pay Rs.8,700/-
' Deputy Legal Adviser Grade PB-3, Rs.15,600-39,100/- plus
- I Grade Pay Rs.7,600/- i
Assistant Legal Adviser | Grade PB-3, Rs.15,600-39,100/- plus
s IV Grade Pay Rs.6,600/- ]




-
5

Law Officer Service cadre in the Law Commission of India:-

|. Name of the duty post | I_'ﬁ_‘.':.lrﬂdé | Scale of pay

Joint Secretary and Law Officer | Grade | PB-4,  Rs.37.400-
67,000/- plus Grade
| : | Pay Rs.10,000/ -
| Additional Law Officer Grade II PB-4, Rs.37.400-
| 67,000/- plus Grade
| | Pay Rs.8,700/-

Deputy Law Officer Grade [11 PB-3, Rs.15,600-
39,100/- plus Grade
Pay Rs.7.600/ -
Assistant Law Officer Grade IV PB-3, Rs.15,600-
39,100/- plus Grade
Fay Rs.6,600/-
Government Advocate rvice cadre in the Central
Section and Branch Secretariats in Mumbai and Kolkatta;- 28121
| Name of the duty post Grade Scale of pay Bl e
Senior Government Advocate Grade | PB-4, Rs.37,400- —
67,000/- plus Grade
.. Pay Rs.10,000/-
Additional Government Advocate | Grade [1 PB-4, Rs.37,400-
67,000/- plus Grade
Pay Rs.B,700/-
Deputy Government Advocate Grade III PB-3, Rs.15,600-
39,100/- plus Grade
Pav Rs.7.,600/-
Assistant Government Advocate | Grade [V PB-3, Rs.15,600-
39,100/- plus Grade
j Pay Rs.6,600/ -
Legislative Department
Grade Designation Permanent | Temporary Scale of Pay
I Joint Secretary and 5 1 PB-4,
Legislative Counsel | R8.37,400-
67,000/- plus
- | Grade Pay
| Rs.10,000/ -
T | Additional 4 Nl |PB-4,
| Legislative Counsel Rs.37,400-
67,000/- plus
Grade Pay
P | Rg.8, 700/ -
111 Deputy Legislative 9 Nil PB-3,
Counsel R=s.15,600-
I i = 39,100/- plus







I"‘ra.dc
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- i i ST s HE-T.'&UU;'
| IV Assistant Legislative 13 Nil PB-3,
| | Counsel Rs.15,600-
| | 39,100/- plus
! Grade Pay
| . Rs.6,600/-
Cadre Strength of Indian Legal Service in the Ministry of Law and |
) Justice
| Grade Permanent posts Temporary posts ]
== 2] 2 <
11 ol 3 |
I 23 3
v 58 Nil |

" The single post of Government Advocate in the scale of Rs. 16300-20000 in
Central Agency Section of the Department of Legal Affairs stands
downgraded from the pay scale of s.16400-20000 to the pay scale of
Rs.14300- 18300 with effect from 1% December, 2007

THIED SCHEDULE
(See rule 6(3) and 8(1] {iv])

POSTS IN THE MINISTRY OF LAW AND JUSTICE

SR 35R(E)
o, 10508
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De ent of Legal Affairs
Feeder post to the | Feeder post to the | Feeder post to the

Legal Adviser cadre of
the Service

Law Officer cadre of
the Service

Government Advocate
cadre of the Service

1. Superintendent
(Legal

2. Librarian (Grade [)

Superintendent
{Legal) in Law
Commission of India

Junior Central
Government Advocate

Legis

Note : The principal rules were published in the Gazette of India vide

Department
Superintendent (Legal) in the Legislative Department”,

SR 94(E)
did. 27.12.11
[P, 5448

number SRO:3084-A (CLSR), dated 25.9.1957 and subsequently

amended vide number ¢

(i
i
(iii)
(i)
(v)
{vi)
{wii)
(wili)
(ix)
)

{xi)

GSR 1608, dated 28.09.1963;
GSR 1416, dated 27.07.1968:
GSR 1423, dated 27.07.1968;
GSR 1050, dated 03.05.1969;
GSR 1951, dated 23.08.1969:
GSR 1900, dated 21.11.1970:
GSR 2, dated 06.01.1979:
SR 72,
GSR 6538, dated 12.05.1979;
GSR 270(E), dated 29.03.1982;
GSR 668, dated 17.09.1983;

dated 20.01.1979;

malified copy]







(xii) GER 1161(E), dated 22.10,1986;
(xiiij GSR 658, dated 29.06,1987;

(xiv) GSR 872, dated 28.11.1987;

(xv) GSR 658, dated 20.08.1988:

[xvi) GSR 176, dated 10.08,1988;

(xvil)] GSR 228(E), dated 21.03.2003:
[xviii) GSR 751(E), dated 28.12.2005:
(xix) GSR 358 (E), dated 10.5,2008;
(xx) GSR 275 (E), dated 28.3.2011; and
(xxi) GSR 904 (E), dated 27.12.2011.
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NEW DELHI, FRIDAY, SEPTEMBER 27, 1es7/ASVINA 5, 1870

o, 456-A]
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_;E f‘.’?ﬁ ;dp SEal s 'MINISTRY OF LAW  Aww ;: 3 _1'- LA ’
' R A -';E!‘?Jéjfu Delki, the 25th September, 1957 = a 3
/o

'f_.-' ﬂ 3084-A.(CL.SR.) —In exercise of the powers cnnferreﬂ by ihe proviso
grticle 309 of the Constitution of India and of all other powers enabling him
._-r behalf, the President hereby makes the following rules:i—

£ Short title and commencement.—(1) These rules may be cailed the Central

Service Rules, 1957,
9} They shall come into force on the Ist day of October, 1957,

iy

i Definitions.—In these rules,—

{a) 'duty post’ means any post in fhe Ministry of Law, whether permanent
or temporary, of a category specifled in column 3 of the First Sche-

dule;

& (b) ‘grade.means a grade of the Serviee;

¢ (c) ‘qualified legal practitioner’ means—

{i) an advocate of a High Court who has practised as such for at least

SEVENn years; or
(ii) an attorney of the High Court of Bombay or Caleutta who has prac-
ised as such for at least five years; .

i (d) ‘Echedu]e means a schedule to these rules; and
i (e) ‘Service’ means the Central Legal Service constituted under rule 3.

onstitation of the Central ELegal Service —There shall be constituted =
e 1o be known as the Ceniral Legal Service consisting of—
?Dmted to the Service at the commencement of these rules

e (a) DﬂrSDIIE ap
under ru

B (b) persons recruited to the
g rule ¥.

T r'?ng-th and composition of the Service.—(1) There shall be four grades in
E cé.

) The strength and composiion of the Service and of each grade thereof
gt be as specified in the First Schedule.

' (2414/1)

Service after such commencement under
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{8) a8 member of Lhe Service i the appropriaie grade:; or
ib} any other person eligible for recruitment to the Service jn the &
Priaie grade: S dpprg
Provided that no person shall be appointed to a duty Dost ufder i
L T 3

fur a period exceeding four years at a time.

& Initial appointmenis to the Service.—{l1) The Ceniral Government m i
ihe commencement of these rules sppnint to the Service any IJ'I-']E-LIII—. ay g4 |

(a) who at the commencement of these rules is holding an : R
in Part A of the Sceond Schedule: or > E any post specifieg |

(b} any person who, while holding any such post or an 05 oF !
Part ‘B of the Second Schedule, was lmn]ﬁurnri].}f}rag]:uf}i;iﬁtgg-l{ifd =4
other civil post under the Central Government and hss been ::_-. iy
uously holding that or any other post under the Ceniral Gover ot

- until the commencement of these rules. Sl

{2) Every persog appointed lo the Service under sub-rule (1) shal]l he : g
fo one of the grades. Appoinied: §

7. Recruilment {o ihe Service—The Central Government may after ~
mencement of these rules recruit to the Service— he. cors-

(a) in Grade 1, any person who has been a member of the Indian Cjvi; §
Service permanently allotted to the judiciary or of a State judipig]
service for a period of not less than sixteen years or has held 5 4
superior post in the lega) depariment of a State for a period of not 2
less than ten years or is a Central Government servani who has |
had experience in legal affairs for not less than sixteen years:

(b) in Grade II, any person who has been a member of a State judicia] B
service for a period of not less than thirteen years or has hold a#
superior post in the legal department of a Slate for a period of not &
less than seven years or is a Central Governmenl servant who has 3
had experience in legal affairs for not less than thirteen years; ;

{¢) in Grade III, any person who has been a member of a State judicial 3
service for a period of not less than ten years or has held a superior—
post in the legal deparlmenl of a State for a period of nol less than &
five years or is a Central Government servant who has had experience/g

in legal affairs for not less than ten years;

n Grade IV, a erson who has been a member of a State judi
o service for a :Elc?d of not less than ten yeads or has held 5 supe _
: post in the legal department of a State for notl less than three years:g
' or is a Eentr—:ﬁ Government servant who has had experience in 2l ;8

affairs for not less than seven years or is a qualified legal practitioner—g
of not less than 30 and not more than 45 years of age. :

8. Promotions.—(1) The Central Gevernment may promote a member of
Service from a lower grade to a higher grade whether in a substantive or
cialing capacily.

i.'2]|Ir Every such promotion shall be by selection.

jal &
1

9. Seniority.—(1) Members of the Service in a higher grade shall be seni

to those in a lower grade. . TR
Seniority of members of the Service in any one grade shall be deferminste
in éggnrcﬁuue *arrith the period of continuous service in a duty post in ithat graded;

i { the seniority of members of the Service appointed under rulég
6 slfg'l?vgegattﬂ:mine?j ?:y the Central Government having due regard to the.p Lo
previously held by them under the Central Government and the length of 5817

therein.

{3) For the purposes of this rule,

grade shall include— .
(a) any service in a duty posl in a higher grade; .

coptinuous service in a duty post In &



21 TH

A TR v i 18 f ER = |
it M E A ZRTUE QP ININA Ex PRaiR IR AR 3 - A

() oany sErvice on deputgtion dnoa poasl Whiedd, n ihe GRUIGH LS LhE en
tral Governmentl, Iz nof jower than the duly post in stetus or res-
ponsipility: and

in the

f {c} any service in a post specified in the Second Schedule which,
[ opinion of the Central Government, corresponds o or is higher than
i the duly post

i: {4) Nothing in this rule shall be deemed to preclude the Central Govern-
tent from determining the seniority of any member of }he Service in such nther
manner as it deems fit if the special circumstances of his case so reaulire. t

T 10, Pay.—{1) The pay or iime-scaie of pdy admissible io 8 member -;[_tiua
yice, or to the incumbent of a duly post, in any grade shall be as specified
4 respect of thai grade in edlummn & of the Firsl Scheduje.

{2) Where a person is sppointed to any grade, his initial pay in thai grade

Pﬂ;gﬂ be ot the lowest stage of the lime-scale:
Provided that the Central Government may for special reasons direect such

Hav to be fixed at a higher stage.
B (3) Any person appoinied le the Service under rule 6 shall draw iniiial pay
n the time-scale of the appropriate grade al such stage as the Central Govern-
t may direct. i

& 11. Probalion.—(1) Every person recruited (o the Serviee afier the commence-
it of these rules under tule 7 shall be appointed to the 3ervice on probation
hr & period of one year, and any person appointed to the Serviee at the com-
pencement thereof under rule 6§ may be so appointed on probation for such
goriod not exceeding one vear as the Central Government mayv in each case deter-

(2) The Central Government may in the case of any person extend or reduce

dhe period of probation.

: (3) A probationer shall-be liable to be discharged from the Service at any
fime without assigning any reasons.

2 12. Other condilions of service.—The conditions of serviee of members of the
Bervice in respect of matters for which no provision is made in these rules shall
e the same as are for the time being applicable to other officers of the Govern-

t of India of corresponding status.
= 13. Begulations,.—The Central Government may make regulations, not in-
fpnsistent with these rules, to provide for all matters for which provision is, -
qJEcessary or expedient for the purpose of giving effect to these rules. 3]
. 14. Inierpretation:—If any gquestion arises relating to the interpretation of |
jese rules, the decision of the Central Government thereon shall final. ]

FIRsT SCHEDULE
(See rules 2(a), 4(1), 4{2) & 10}
Ceniral Leeal Service
{Total strengtli—z28)

Composition of grade
Streneth Pa 5
Giecie of _ ¥ or p;u;*c scale of
grade Dresignation of posts Mumber .
of posts
d. ;. .- E 1 b
(1) @ {3} Y (5)
Brade I . i Additional Secretary & Chief
3 Draftaman : : I *HRs. 2,750/
Joint Secretary & Leral Adviser 2 -
Bs. 2 - §
Joint Secretary & Draftsman . 1 t x250f

Rs. 3,500/ for members of the Indian Civil Service and for pre-1031 entrants : within iR
meaning assigned to that expression in the Central Civil Services (Revision of P Y

: Ruels, 1947.
it Rs. 3,000 for members of the Indian Civil Service and for pre-1931 entrants’ within the
ing assigi;;:d to that expression in the Central Civil Services (Revision of pay) Rulesy
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1 . z 3 4
Crrade 11 . 5 Additional Legal Adviser . 3 !— Hs '-5ﬂﬂ——muj__-
#dditional Drafisman . 3 - B
CGrade 11) i ] Deputy Legal Adviser : : 3 1 Rs nico—sp |
Deputy Draftsman A 1I00—60—1.600.
Grade IV 13 Apsisiant Legal Adviser . u 7 ‘l
Assistant Dreftsman = a i [
+ Hs, Bo0—s50—1,150,
Deputation Heserve 5 ¢ 3 ll
f Leave Reserve i " ’ 2 j

SECOND SCHEDULE
Superior Posts in the Minisiry of Lar.
" [See rules 6(1) and 9(3)]
PART A

Additional Secretary and Chief Draftsman.
Joint Secretary.

Joint Secretary and Draftsman.

Additional Draftsman.

Dieputy Secretary.

D;put}r Draftsman.

Under Secretary.

Assistant Draftsman.

Joint Secretary and Senior Additional Draftsman.
Second Solicitor.
Assistane Solicitor.

* [No. F. 57(1)/56-Ad

L]
2
- s

mmmnmumm&ﬂmmw.wmmﬂmg}
NEW DELHI AND PUBLISHED BY THE MANACER OF PUBLICATIONS, DELHI, 155




31 apainst “(arade |

Lo dnesaivng 2 for the RBRBLE CE LF8 T

i (B) i ealdsin §, &gainst ‘he cotry “Jgl Qucrelasy snd Droftsman™ in
B column 3 for the fipurt “I the five "7 shail be substituted
| .-_.'l

e 5, These puies shall be deemed to huw pp-: into force on and from the 151

Bepterzber, 1863,

i  [Mo. F. 3403)/82-Adm T P

b V' 5 JETLEY,

Jt. Secy. and Legal Adviser.

e — e

{Department of Leg Effairs)

"";-'ﬁ;f New Delthi the 28th Scember 1943

Rt o S R, 1608.—In exercisz of the powers corrred by the proviso La ﬂarhf:]c 308

] wers enabling him in that hehalf,
entral Tegal

£ the Constitution of India and of all other
President hereby makes the following rulestrther o amend the C

ire Rules, 1857, namely:—
. Short title.—These rulas may be called e Central Legal Servive (Second
andmeant) Rules, 1963. %

as. 1957 (hereinafler referred {0 as

2, Par rule 2 of the Central Legal Service R ;i
. subslituted, namely:—

‘principal Rules’), the following rule shall -

P ) Definitions—In these rules—

(#) ‘Depariment’ means the Departmer:)f Legal Affairs or
Department in the Ministry of Law; o

fe) ‘duty post' means any post
sians 4 and 7 of the First Sched

or temporary, of a category spedified in colw

(d) ‘grade’ means a grade of the Serv?
b

{e) ‘gualified legal practitioner’ mear—

(i) in relation to appointment to duty pest in Grade III by di
recruitment, an advocate or a pleader 10 has practised as such for al |
tenn vears or an attorney of the High curt of Bombay or Calcuiia who

practised as such for at least eight yifS:
duty post in Grade IV by

%) in relation to appoiniment to
reclnitment, a2n advecate or a pleads Who has practised as such  [o
least seven years or an atiorney of th High Court of Bombay or Caje
who has practised as such for at lez’ five years:

2 rules; and

1

{f) 'Schedule’ means a Schedule to th

() ‘Service' means the Central Tegal grvice constituted under rule 3.
be pelumbered as sub-rule {17 G

3. Rule 3 of the principal Rules shall
: P i e

015 e ﬁf-;ﬂ B0 rernurnljgr&a'ﬂle fulinwiﬁﬁ._ shall
namely ;— ‘.E,- L il
iy - o+
ot o .4
at the comnuntement of HER

(o) 2 i

percons appointed to the Sevite

n"]EEF Uhder rule 6; and i

e ﬁ persons recruited to the STVICE after . wh coOmMMENCENey
2 rule 7. and

mseritgg af T sub-rule (1) as so re-num
! qr mely:—

¥

be omitied

o P

-

{e) ‘Commission’ means the Union Puly Service Commission;
the Legisla‘.'jw:;.g__

b'E-':_';.-i! ihe frfowing sub-rule 5113‘

in the gmistry of Law, whether permaneiiesy
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TR T Rl effet fohmid {ate indicated sgainst then

fa) person:

ARV
rilles undep riuje

S0k the ':gewjm_g: the coinmencemer® nf thepe
3, Eromy-,. fdate of zuch COMInencement:

(B} poreone appoliiec.
Defore  tha

0 the Serviece affer siich COMMe T fernen:
r‘D!:I'IJ'.'Ir-_'nr'-:E'!."rF
Al ietidment

o e Gf ithe CEJIJTTE! L{'F[:'E- &r‘.:if'e
jil\.ulr"n-. ]F.”.I-..'F. rimm  fthe dl':l‘lﬂ? thEl WErg 50 ﬂl,'ll,'.l"ll-“teﬁ'
g {c) prrsons other (ha thuse referred ta in clauses (a; and L) hc:u'ding
Sy Dosts at the COIM cement of the Central Legzl Servips {(Secord
Amendment) Fules, 1963, om the date of such commencement: ang

{4) persons appointe 15 quy pasts after the
Ceirtral Legal Service (Lonq mendment) Rules,
they are s0 appointed, -

il

rSFin_ ang

LI P

commencement of the
1863, from the date

. L2 A member of the =] Tholdj any duty post in any Brade imme-..
diately before the COMMENCeani of ﬂﬁ_- Central Legal
Amendment) Rules,

1915, eh e dﬁerﬂcg f{'ﬂemn
' i such commencement e deeme
member of the Service in (ha. o '

& he
grade.
(3) A person appointed Ly i

; ¥ grade affer the COMIenhes
‘ment of the Central Legal Sejog (Second Ame

ndment) Rules, 1863 shall ha
a member of the Service in at grade N '
__(4) Any person who, befe i commencement of the Central

HAEEC L Servies (Second Amendment) lgtim “Was

b aEr oy erade and wag appurutmﬂj-

1963, was a_member of ihe Serviee in
Feriod before such COmMMmMEnceg,; ?r’ﬂ ﬁ“i" cfﬂ'-“-‘-t T hﬁﬂher hgmdﬂ f;g B

T Aieriod  be s il shall be deemed to have been app

st St that higher grade for sueh s

: 6 of the prineipal Rﬂl_'--_'.'-' : be re-numbered as ruje 5 thereof =2
ke giﬁfﬁ A% 50 re-numbered, thfg) ’liluing rules shall be inserted, namely:—.

duty post in Grade | or Grade T't
the Bervice in th next lower #rade iles:
UM any such post by direct recruitient.

T aliﬂ]lhﬁﬁiiéd lg:r promotion of a mgd

i)
-

6. Filling of duty pests-q
&filled by prometion of ™
8 Central Government deoid

T

Giadb T shati’ e flled Dby dire

L
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tewgl dapariment of g State for g DeTiot o7 N

Siafe JUGRICiR gErvice [of
1 s B ko

held o supesridy Tosc i

lggs then geven yealz or 1= & Cenirnl auVELVNEL el dihk
| i mffairs for not less than Ligirteely FE&TE]
{e) to a culy posi by Cirade 171, unless pe hos peel 2 membear ol
Siate tudicial service tor a period of not less Chan seven y2ars ol jas held
SUpErior pHis in the legsl depart ment of & Siete for a peripd of not eSS
than flve vears or iz a Jentral Government salvan; who hos had expericnce
i legol nffaire for not legs than ien years v is a gualified legal nracti-
sipner of not less than &5 and not more b . 4% years of age; '
15

'dy n s duty post i Grade 1Y, unles{ he has beend d maimnbar
State judicial service far a peoriod of noi les than soven years or has held
a superior vost in the legal deparitmeni of pfState for not less than three
years or is & Central Govermnent servan whn has had experience iri
legal affairs for ot less than seven years OF j5 & gualified legal practition-

er of not less than 30 and nolt more thah 80 ¥=ars of age.

_ {2) Every direci recruitment to a duty post ghall be 1In cansultation with
- the Commission unless sych consultation is not necessary under the general
that behalf.

B EELIET i IEES
m

ok

(3} For the purposes of syb-rule {1),—
(a) in computing the period during which ¢ person has held any office
in the State judicial service or in the legal department of a State or undar
the Cenfral Government, there shall be included any period during which
he has held any of the other aforesaid offices or any period during which
he has been a legal practitioner;
Ab) -in computing the peried cluring_ which a person
qualified legal practitioner, there ghall be! includéd any peried - durin
which he has held any office in the State judicial service or has ‘held”
1 department_of a.State or has been a Centri

superior post in the legal der !
Government servant heving experience M jgal dlfairs.

has -

(i} to a duty Dok in Grade 1, un
s of gt less than o

E 11 for a peripd of :
in Gﬁaﬂe”ﬂan;yﬂ‘hdﬁlﬂ for a total
T ";ﬂ_t#_.:n.- - Fﬂﬁé;rﬂ' Grade i1,
.ﬁ..%a:é?;f-?ﬂl I .?E?‘iﬁfi‘:ﬁp&f:ﬂbd of - iot
s iy bty post fin_Grade 1
A BT St o ot I

n

=3

e e [y P 3 o R
Fvery promotion fer a De
de oh % pecormmendation

(#)

DT
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fo) any period of which he hss held a duly nost o a5 higher i,
[N .'i]'_!_l' !_IE‘_I'.-II“' ike 1815 -I|I‘II|»:|_.'1|i|'-r| T wWiEs . e sshngilee [ R B :l"."l" Ii
duty post bol for hiz depuiation: amnd s

(¢} any period for which be has held = post which, in the opinion .,
it e - AP | = . - L |
ithe Central Governmeni, corresponds to or is higher than such dufy £y
ar, 25 the ecass may bBe, o post zspecifiéd in the Third Scheduls ;

post. whethey 3,

9. Probation.— (1) Every person appointed to s duty
itlrect recrultment or by promotion, shall be on probation for a period of iy, 8
years, ! ,

(2} The Central Geolernment may. in the case of any such person, extey,) o
or redure the perind ¢ 1' probetion

{3) At any time dilring the period of probation and without any reasop; &
belng assigned, a persor appointed to a2 duty post on probation may-

(i) if he is appointed thereto by direct recruitment, be dischargesiy
from serviee in thet post: and

{ii) if he is appointed thereto by promotion, be reverfed ta tha l'ﬂrﬁ
heid by him immediately hefore such promotion.

{4) In computing for the purposes of this rule the period for which -
person is on probation in a duty post, there may be included the Derindt‘-hf o
which he has officiated :n that duty post.

10. Substantive appointments to dity posts —Appointmenis of membe

af the Service to permaneni duty posts in any prade in bstanti
shall be made in accordanece with the genersl linuies in m i]:'f'mt.hallf‘.IE hq:hpai?.l'

11. Seniority.—(1) A Disl of members of the Service shall be maintaineds

.. . separately for each Department in the order of their seniority.
7 (2) Seniority of members of the Sérvice in each Department shall
S oo determined in accordance with the following principles, namely:—
b i oy (i) a member.of the Service appointed to a duly post in & substa
i the Service appointe

capacity in an¥ prade shall be senior-to-a member of
to a duty post in an officiating capacity or on probation in that grade;

(i} seniority. of members of ihe Seivéce appointed to duty p
I iniive capacily o determinet] In ac
o ¢ v past in'that grade in s s

L=
A
s
S




of &ny member of Lhe S
=pecial circumstances of his cas2 €0 reguire

13. Pey.—(1} The pay or lime-scele of pay armigsibie to 5 peErson nolding
g duty posi shall De as specified in regpect of thal post i eolumn 10 of ihe
First Schedule
{21 On the Hrst appoinbment of a person fo a duty post on = time-gcake
., of pay, he shall ordinarily draw pas ot the lowesl stags, unless ha 13 eniifled
*  {o a higher initial pay under the rules and genersl orders relating to pay for
{he time being in force:

Provided that the Central Government may. for special reasons. fix the
aay of such person at & higher stage.

If {3) Any person appointed to the Bervice under rule B shall draw Indtial
¥,  pay in the time-geale of the appropriate grade ai such stage as the Central
Government may direct.

12, Other conditions of service—The conditions of service af members of
the Serviee in respect of matters for which no provision iz made in these rules
shall, unless the Central Government otherwise orders, be the same as are
applicable from time to time to officers of the Central Clvil Services, Class 1.",

% 7. Rule 14 of the principal Rules shall be re-nuirbered as rule 15 thereof and
dbafore rule 15 ag so re-numbersd, the following rule shall be inserted, namely:—

u14. Amendment of the Firsi @ehedule —Te Central Government may,

by order, amend the First Schedule from time {o time by way of addition of
st thereto as a duty post or alteration of the strength of duty posts or

any p
pay or time-scale of paﬂf and when the First Schedule is so amended, any
reference io that Schedule in these rules shall be construed as a reference to

such Schedule as 50 amended.”.
e B, For the First Schedule to the principal Rules, the following Schedule shall
-. substituted, namely:— ‘




FIRST SCHEDULE
Ser rules 2{c), 3(2)and 12]
I'I‘mt CenTrAL LuGAL SeRvicE
(Total strength s4)

e i e SR

£ Composition :
Grade | Strength of grade Legislative Department Pay ot fime
e et Department of Legal Affairs Seale of Ty
Perma- Tempo- Designation of posts  Perma- Tempo-
nent,  rary. Perma- Tempao- nent, riry,
s ¥ g - . - =esignation of posts  mefit,  rary.
- 2 3 4 5 & 7 g 9 2]
Grade 1 ) 3 Additional Secretary 1 g, 1,750,
“ = & Chief Draftsman, -
Joint Secretary & Legal 4 2 Joint Secretary & Drafts- 2 1 RS 2250
Adviser, man. AR
Grade 11 5 1 AdclyjoralLegal Adviser 3 1 Additiona] Draftsman 2 ; Rs, 1600 105-2002,
Grade 111 13 5 Deputy Legal Adviser 3 4  Deputy Draftsman 4 i Rs.t;n-:;:-:nar-‘t-:}-ﬁ-'v
T - - T & B
Grade IV 18 :  Assistar’:Imgur Afefiser 11 1 Assis'ant Draftsman 2 1 R, £oo-50-12%0,
Deputation Reserve 1 s Laave Reserve I
Leave Reserve 1

*Rs, 3,500/ for pre-1931 entrants within the meaning assigned to that expression it the Central Civil Services (Hevision of Fay) Rules, 1047
+Bs. 3,230/~ for pre~-1931 entrants within the micaning assigned to that expression inthe Cenra] Civil Services (Revizion of Pay} Eules, 1947

..
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iy After ihe sepond Scheduis o ibe crinclpel Rulss, 1as mlla
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iSee rules 63 =ha gl
Posts il the Mimisiry oF Lai.
Junior Law Offcer.

Superintendent (Le gal),
Superiniendent 1 Library & Resesa g v
ANNEXURE
THE CENTRAL LEGAL SERVICE RULES, 1837.
[A. amended bY the Central Legal Service (Becond Amendmeiit) Rules, 1863]

In exercise of the powers conferred by the proviso to article 309 af the Consti-
eution of India and of =11 other powers enabling him in that behalf, the President

hereby makes the follopwing rules:i—

1. Shori title and commencement.—
Legal Service Rules, 1957.

(2) They shall come into

5 refinitions.—In thesa rules,—
{a} ‘Commission’ means the Union Public Service Comimission;

(b} Tepartment’ means the Department of Legal Affairg or the Legisia-
tive Department in the Ministry of Law;

{¢) ‘duty post’ means any post 1n the Ministry of Law, whether permanenl
or temporary, of a category specified in columns i gnd 7 of the First Schedule:

(d) ‘grade’ means a grade of the Service;
{e) 'gualified legal practitioner’ means—

(i) in relation to appointment to & duty post in Grade III by direct
recruitment, at advoeate or a pleader who has practised as auch for at
least ten years*)r an attorney of the High Court of Bombay or (Calcutia

* who has practised as such for at least gight years;

(i¥j in.relation to appointment to a duly post in Grade IV by direct
recruitment, an advocate or a pleader who has practised as such for at
least seven years or an attorney of the High Court of Bombay or Calcutts

who has practised as such for at least five years,
(f) ‘Schedulg’ means a gehedule to theserules: and
(g} ‘Service’ means the Central Legal Service constituted under rule 3.
5 Constitution of Cen'tral Legal Service.—{1) There chall be constituted a
garvice lo be known as {he Ceniral Legal Service.

{2) There shall be four grades in ihe Service and each grad
the duty posts specified in the First Schedule. _

4. Members of ihe gervice.—(1) The following peTSONE shall
the Service with affect from the date indicated against them:—

ted to the Service at the commencement of these rules
date of such commencerment;

(1} These rules may he called the Central

force en the 1st day of October, 1957,

& ghall consist of

be members of

{a) persons appoin
under rule 5 from the
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) persons appointed 1o the Service afler sueh commencement byl |,

lure the commencement of the Central Lemnl Service (Fecond  Amendiran,
ilules, [463, from the date they were zo appointed o |
(o) persens olner inan those referred to in elauses (2 and (h) g I‘

duty posts at the Comimencement of Lhe Central Legal Serviee [ Becond .‘,_”‘LI:_'I'_:*:"

meniy Hules, 1963, from the date of such coammencement: ape

Lo persons appointed o duty’ pasts after the commencemenl of the
Ceniral Legal Service (Second Amendment) Rules, 1963, from the date ihe
e 80 sppointed.

() A member of the Service holding any duty post in sny grade tmmedistag,
belore the commencement of the Central Legal S:rvice (Second Amendment ) Hujes
1863 =hail, on such commencement, be deemed to be a member of the Service in
that grade.

{(¥) A person appointed to eny duty post in any grade after the commenoa.
meiil of the Central Legal Service (Second Amendment) Rules, 1963 shall be .
member of the Service in that grade.

(4) Any person who, before the commencement of the Central Legal Service &
(Second Amendment} Rules, 1983, was & member of the Service in any graue and -
was appointed to any duty posi in a higher grade for any. period before such =
commencement shall be deemed to have been appointed to that higher graae for
such period.

5. Initial appointment to the Service.—{1) The Central Government may al the .
commencement of these rules appoint to the Service any peérson—

{a) who at the commencement of these rules is holding any post specified
in Part A of the Second Schedule: or

(b) any person who, while holding any such post or any post specified in
Part B of the Second Schedule, was temporarily appointed to any other civik®
v« post under the Cenfral Government and has been continuously holding thal ®
i ) %‘éanﬁf_bér post under The Central Government until the commencement of4

}f& Every perspn appointed to the Service under giib-ritle (1) shall be appoint-
Slorone-of the grades.-

u

1 - L e i 3 = 1=t Ir.:' VR e e R e -
B, Filling of duty posts.—(1) A duty post in Grade'l ar Grade II shéll be filled:
i }g;;iﬁ_ﬁpn of a member of the Service in the next Iqﬁ@iggg,&uylﬁvs the Central

ernment decides to fill any such post by divect recrultment. :
A of a member af

A duty wpost-in Grade 111 shall be fillsd by profmotion
gein Grade IV ordiv.d : ool g




N
gerER JREEE W Ooplesl (SoysrEEDY SETVRILE who has pad SxpsTience M
legel afairs for pob l88s thon thirisen yesrs e s

i Grade IlI, unless. be has LeEnR a Ois nbEr of Boaiels
tenn vears of has held & Supsrict

{) to g duty post di
judicial service icr 4 period of nol less than
Siute for 2 period of not less

t in the legel department o- 8 = &= than five years

legal =affalirs

(g
or is a Central Govermnenl cervani who bas nad experiends s
tor pot less Lnan ten years of 15 & qualified iegal praciitioner of poi lass ilhnan

45 and pol more [0aEn 45 years ol age:

{d) to & duly nost in Grade IV, unless he has heenn 4 member of a Siale
judicial service for & period of mot less than seven years of Das held o superior
post in the legal jepariment of a State for not less ihan thres years or is &

has had experience in legal afairs for not

Central Government servant who
fess than seven Vears oOr is & gualified legal pracimionar of nol legs than 39

and not more than 45 wvears ol age.
o in consultation wilhk the

. direet recruitment to & duty post shall b
. Commission unless such consullation is nol necessary under the general vegulations
ﬁm force in that behalf

(3) For the purpoeses of sub-rule {(1),— )

(2} Every

3 s
: (g) in compulng the period during which a person has held any office in
r in the legal department of a State or under. the

d during which he hab

the State judicial service O =
Central Government, there shall be ificluded any peric
during which he has

held any of the other aforesaid offices or any period
person has been a gualified

been a legal practitioner;

{b) in mmputiné ihe period during which a
jegal practitioner, LnEre shall be included any period during which he has
held any affice in the State judicial service or has held a superior post in the
legal department of a State or has been a Central Government servant having rh

% experience in legal affairs.
shall not ordinarily be eligible for promolion,—

g Promotiens—(1) A person
(i) to a duly post in Grade 1, unless he has held a duty post in Grade II .
for a period of not less than two years, or unless he has held duty posts in
Grade II and Grade 111 for a total period of not less than 5ix Years
(i) to a duly post in Grade 1L, unless be has held a duly post in Grade Iz
for & total period of not less than three years; :

(iii) to a duty post in Grade III, unless he has held a duly post
1V for a total period of not less than three years:
. (iv) to a duty poet in Grade Iv, unless he has held one or more posts
i specifled in the Third Schedule for a total period of not less than three yearsz.
; provided that nothing .1 this sub-rule shall apply to a promotion to o di
--ﬁ—mt in any grade for a period not pxceeding three maonths. e
ﬁ-‘ (2) Unless the Central Governmenl nt}mrwim decides, promotion to a du
post in Grade I, Grade I oOr Crade 11T in 2 Department shall be made Iroffs
amongst Persons holding duty posts in that Department. - 4
(3) Every person promoted fo a duty posl in any grade under this rule sngll
he initially appointed 1o that post in an officiating capacity.
riod exceeding thiec months shall be by Ssele
Promotion Committee cCONSH

(4) Every promotion for a pe
made on the vecommendation of the Deparimental I 1

n accordance with the general rules 1D force in that behalf.

period for which a B

ted for the purpose 1n
f this rule the ATE
post specified in ¥

5 In computing for the purposes ©
hag held a duty post in any grade or, as the case may be, 3
cpell be included—

Third Schedule, there
: which he has held a duty post

. {a) any period for
!
ﬁ (b) any period of his deputation for which he wWo
post but for his deputation; and ’
{c) any period for 4 a post which, in the opinion of i

in Grade

in a higher grade;
uld have held that d

hich he has hel
which he ha . “higher than such duty vost, OFGEE

Central (iovernment, corresponds 1o O
the opse Ima*_-.r be, a post specified 1nt the Third Srhedule.
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21 Tne Ceni:al Governmeni may, in the case o 511y BUeR aersn i

rethice the period of probation

(3} Al ooy tlme daring the perdod o provetion snd wythoo GIY CHUHRE Lelg,
asgigned, a persen appoinied fo 8 dutvy post on probation TiE v - ;

(1) if he ig appointed thereto by dirgss Ieeruiiment, ne dischareadd

: d
servire in that post: and

R

(i) 1f he is appolnted thereto by promotion, be rovarted o the post beg
by him immediate;y before such promotion.
%
{4) In computing for the purposes 6f {his rule the period for witich o perepn 5 &
on probaticn in a duty post, there may be included the period for which he s i
officigted in that duty post

10, Substantive appointments to duty posts.—Appointments of members of thi
Service Lo permanent duty posts in any grade in a substantive capacity shall he
made in accordance with the general rules in force in thai behslf

1i. Beniority.—{i} A list of members of the Service shall be mainlained seng.
rately lor each Departmeni in the order of their seniority,

(2) Seniority of members of the Service in each Department shall be determis
ed in accordance with the following principles, namely:—

{:‘_} a member of the Service appointed to a duty post in a substantive
capacity in any grade shall be senior io a member of the Service appoints
tn a duty post in an officiating capacity or on probation in that grade:

(ii) seniorily. of members of the Service appointed to duty -posts in a

_.-grade in a substantive capacity shall be determined in accordance with (ke

.date of appointment to a duly pest in that grade in a substantive capacii

- wrand where two or more members of ihie Service are appointed in a subgtan
(ﬁcﬁr te duly posts in the same grade on the same date, their ser

be delermined in aecordance™with their seniority while holding such -
in an officiating capatity: Or oo pﬂ:lhﬁ'_tmu:

e P
il

oo ooAdiE) subject to the provisions contained in ciause {i2), seniorily of

- bets of the Service apppinted Yo duty. post¢ in any grade in an oMcEGng
Sihet o o e ST e 0 2 e, 2, o
i oooselection- for appo nf to..a dyf ﬂ_,@ﬁ_t ]-F .-_ﬂ.' b grade or 1t '«!1 t
Ty ol Law, -__atﬁe.:fﬁﬁamﬁaf;ﬁﬁ!}gdiﬂnﬁﬂ.wg i,

| 2 L E “
- T, iy < g I&
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. Rty
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s, while holdipg
by pragt dr s
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{2; On the first sppointment of a person o a duty post on a tims-scale of pay
e :lil_'l-i.i AR s R TR AT aw pay =i LilE J""_'-:—':' Seapd; URDLESE s 35 snlatien to Rl
initis! payr undsr the sules and generel orders relating o pEy Tor ihe Lyme Deing
i I03CE .

FProvided that the Central Government may, for speecial rzasons, fix the pay
{ such pereon at a higher stage

-
ik |

¢3) Any person appointed to the Service under rule & shall draw inital pay

b7 & r - Ry L T —— g -y - . P 4 i e i 4

in the time-gCais of the appropriaie Erods ast Audh ALGEC A% the Tendral Sovernrmei
may direct.

13 Other conditions of serviee—The conditions of service of members of the
Service in respect of malters for which no provision is made in these rules shall,
nnless the Central Government olherwise orders, be the same as are applicabkle
from time to time to officers of the Central Civil Services, Class 1.

i4. Amendwent of the First Schedule.—The Central Governmeni may, by
order. amend the First Schedule from time to fime by way of addifion of any
post thereto as a duty post or alteration of the strength of duly posls or pay oOF
time-scale of pay and when the First Schedule is so amended, any reference t{o
that Schedule in these rules shal] b= consirued as a reference to such Schedule

sz #o amended.

15. Interpretation—If any question arises relating to the interpretation of these
rules. the deeision of the Cepntral Government therson cshall be final.




Compositjon ; Pay or Tire Scale of pay
Legislative Department
rria- Tempo- Designation of posts  Perma. Tempo-
nef t rary nent rary
5 & - by 0 10
ﬁdﬂit'ﬂﬂﬂlﬁtﬂtﬂgw 1 X ‘Rs. 2,740
&'éhiuf-ﬂrlﬂshmn y

4. 2 JointSeeretary & 2 1 tRs. 2,250,

I I HAd andl’ tBman 2 45, :,E.'::ﬂ-u_‘r.a—::f.' T
g 4  Deputy Draftsman 4 b R& 1,100-50-300-80.

1,000,
11 I Assistant Draframan 2 I Rs. O00=-50-1,250
%_ b Leave Reserve

et ta that expression in the Cent
t0 that expression in the Cent

ral Civil Services (Revizion of Pay) Rules, 14,4,
ral Civil Services (Revision of PayyFules, ra47,
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[&e2 rute 5{1)1]
SuReTiny pogte i the Mindsivy of Low
Fagrs A
Additional Seeretaryy and Chief Draflsnen
Jointl Sseretary
Joint Becrelary and Draftsman,
Addilional Draftsman.
Deputy Secrefary.
Deputy Draftsman.
Under Secretary.
g

Aszigtant Draftsman,
Part B
Joint Secretary and Senior Additional Draftsman.

Second Sollcitor.
Assistant Solicitor.

THIRD SCHEDULE
[See rules 6(3) and B{l)(iv)]
Pogts inl the Ministry of Law
Junior Law Officer.

Superintendent (Legal).
Superintendent (Library & Research).

[No. ¥, 34(1)/61-Adm.I({L.A.).
B. N. LOKUR, Seci

ST .

RY OF FOOD AND AGRICULTURE

ers conferred by the proviso to article 3

G.5.R, 1609.—In exercise of the p

of the Constitution, the President h
the Exploratory Tubewells Organisation

ment Rules, 1963, namely.—

1. These rules may be called the Explorat
I and Class Il Services) Recruitment (Amendm

by makes the Iollowing rules to ames
asg I and Class 11 Services; Re E

Tubewells Organisation (Clas
) Rules, 1963
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iewm. 1416—In exercise of the pow
dke. Constitution of India and of
aif e - President hereby - makes - the. followin
tral Legal Service Rules, 1957, namely:—

S
'

._:__1_-3_;31- GAYETTE OF INIMA |

v Hules, 1968,

be substituted;

2} in clause b)), for the words
. shall be substituted;

() in clause (c),
be substituted;

{4) in clause (d}, fo
shall be substituted;

ity in rule 8, for sub-rute (2,

“{1) These rules may be called the Central

for the words “five years”, the words e years”

ULY 27, 198 SRAVANA 5 1890
®

11 12

[0 (24)(1)/8 H—!-rm‘ﬂ-1. [fﬁ’“f-q;

39 afas, wTg F=I |

(Department of Legal Affairs)

New Delhi, the 15th July 1968
ers conferred by the proviso to arth e 300

all other powers enabling him in that
g rules further to amend ‘the

Legal Service {Second Amend-

."':: e

e ‘?;j‘l’hey <hall come into force on the date of their publication in the Official
Hfﬂf-‘r

3:in the Central Legal Service Rules, 1957,—

4 (2) in rule 7, in sub-rule {1)—

(1) in clause (a), for the words “ten year

5", the words “sixtesn yvears” shall

soppen years”, the words. “thirfeen years”

shall

r the words “three years®, the words “seven years'

the following sub-rule chall be substituted,

otherwize decides, _]:I-rnrn-::r’r.inn b &

“(9} TInless the Central Government ]
Department ehpil be  mads from

duty post in. any grade.in.a I ¢ E:
- h= the case may be, Disls

pereons holding -

specified in the Third Schedule,

Provided -that Juniof Law Officers.
o sither af the Departments.”

ufy posts, o,
in the Department :

mnay be promoted to duty posts in Grade

[No. F.34(1)/64-Adm I(LA).1

= BALAKRISHNAN, Jt Secy.
and T.egal Adviser.
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Scparale paging is given to this Parl In order that it may be filed
a5 a separzic compilation

MINISTRY OF LAW
(Department of Legal Affairs)

NOTIFICATION
. New Dethi, the 1Zth July 1968
o G.ER. 1423.—In exercise of the powers conferred by the proviso to articie 308 of

the Constitution of India, and of all other powers enabling him in thal behald,
the President hereby makes the following rules further to amend the Central Legal

Service Rules, 1857, namely:— _
I. {1) These rules may be called the Central Legal Service (First Amendment)
Rulez, 1963.
{(2) They shall come into force on the date of their publication in the Official
Geratte,
2. In rule 8 of the Central Legal Service Rules, 1957, for sub-rule (5), the follow-
ing sub-mule shall b substituted, camely ;—
“f5) In compuling for the purposes of this rule the period for which a
person has held & duty post in any grade or, as the case may be, =
post specified in the Third Schedule,—

. {i) any period for which he has held such duty post in any grade, or, as
: the case may be, a post specified in the ird Schedule, on ad hoc

basis shall be excluded,

(441)




g .

g




A TIIE GATETTE o INLNA EXTRAORDISARY f‘lp' !.u
I.'||._| there shall bea inciuded—

ta) any perfod fon

[} any period of his deputation for which ho w
post but for his deputation: and

{e} any perlod for which he has held & post whilch, i

S BALAKRISHNAN, It s, |
[No. F. 34(1)/68-Adm. I{LA) &

fafa &= (ww g fo, 1 868 g 4T g% |
ﬁﬂﬁﬁﬁﬁﬁmﬂﬂﬁﬁﬂq‘rmﬁ

fell oft § 1% sefew a2 a7,
Y 92 a7 ST 9T ST far ;

o

(i1) Frfafas swmafodt 51 gfmfag

{'mjmwﬁﬁfﬂhﬁﬂrﬁaﬁﬁﬁﬁ .ﬁ'ﬂﬁﬁiﬁ'ﬂ'ﬂrﬂ'&".

9T fear g1

(&) mnﬁﬁﬂhﬂ#%ﬁﬂﬁrﬁﬁﬂ,hﬂ‘% TNTT H Faed
ﬁﬂﬁaﬁwﬁqwﬂﬁaﬂaﬁwﬁrﬂmqﬁﬁﬁﬂ; At

Yoo ne has held 8 duly post in o Higher arad

vuid have hefd thai fl!_:.ll_._ :

E 1 the opimion of aghl
Central Government corresponds to er is higher than such chity il
Post or, g8 the cgdse may Be a post specified in the THird Sotieds i, §
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MINISTRY OF LAW -t?._n;:
(Department of Legal Affairs) Y £ d
New Dellu, (e Hth Al 1969 --_.

G.5.R. 1850.—In exercise of the powers canferred by the proviso to articie 3 et |
of the Constitution and of all other powers enabling him in that behalf, the Preg 4 =i
dant hereby makes the following rules further to amend the Central Leegai Sarvi, :
Rules, 1957, namely:

1. {I.‘éﬂ%ﬁem rules may be called the Central Legal Sarvice I,’J"l.l‘.['lﬁndmenﬂ

Rules. 1
(2) They shall come into force on the date of their publication in the Off.
Gazetie, )
Z. In rule 7 of the Central Legal Service Rules, 1857, after sub-rule (1) i

following sub-rule shall be inserted, namely:—

(1A} In making appoiniment by direet recruitment {6 a duly post §
Grade I, Grade 11, Grade 1T or Grade IV, preference shall bhe Eiven

i} to a person {(not being o member of & State Judicial Service gp
iegal Practitnoner) with experience in legal advice work if =y
posts is in the Department of Legal Affairs; and

{ii) to a person with experiance in legislative drafting, if such post ig.
the Legislative Department. 3
Moo (F. J4(2)/68-Adm. I({LA} 3
HH E‘a G’AE '_l.‘-"

7 fawsft, 5 =dw, 1969

are wiqfro1051— whar & G 3u9%¢t@mmﬂaﬂnﬁaﬁ5_ <
uiT 35 fifaer I FAT ATl T wT wiaaat 96 S5 gu ey, S S

fafer ¥ fim, 10 ﬁﬁ%ﬁﬁ?ﬁﬁ%%mmmﬁﬂﬁfﬂaﬁwm ;.
%l Tl"-'l"""[ g _ -
1. (1) & fas, fate a7 ("wtaq) Femn, 1969 &g @ a6

T # WA HHIGA FT AT S A g

2. Ity fafy far faam, 7 & fgw 7, 9ufamm, (1) & o= rfifin

wd F =i, —

qq = w7 gaer a7 fafa sgagry -
u (1) afsgar gz fagrdt fawer § g 41 faamdr WRT TR T S
i fag |mom
9 re 34(2)/6 o 1 (fresle]
:f F HT « Ofe

TR

e
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s Wing), Calcutta

an in the C§

_— B ether age and  Feriod of  Method of rectt. In case o IT 2 DPC. CGircumstan-
= . i probstion, i whether by di=-  rectt. by promo- exis®s, what  ces in which
LEducational and any rect, rectl, or  Uon/depwtation/ s its com- UPSC Cis
other qualifs rect re- by promolion or transfer. grades positon to be cone
Lons  Fogquireg apply by deputstionf  from which pro- gulted  in
for  direct 48 of transfer & per-  motionfdepiin- mEking
crulls ceptage of the tign/ transierio recii

vacancies fo be  be made
fiiled Dy various
methods
— ¥ 15 T2 T ‘!'l
7
_— Jirect recroit-  Not Applicable Mot Appli-  Not Appli-
: ' ment cable cabie
8 Ersential :

itk (1) Should haye B
8 Degrecof 08
recopnised Und. @
versity. Z

{2) Should have i
a Diploms &
in Library
Science  from %
5 Tecognised,
University/Ins- &
titytion.

Desirable ;
Should have :

; working J
in a techni-4
&al aor & I
Scientifie

[MNo. 18/16/67-Estt.]
J. P. VAISH, Urder Secy.

MINISTRY OF LAW
(Department of Legal Affairs)
New Delhi, the Tth July 1969

G5 R, 1981.—In exercise of the powers conferred by the proviszo to Article 309
of the.Constitution of India and of all other powers enabling him in that behalf,
the President hereby makes the following rules further to amend the Central Legal
Service Rules, 1857, ‘'namely:—

Library.

e e ————

1.} These tules mey be called the Central Tegal Service {(Second Amend

ment) Rules, 19869,

A%k {ii) They shall come into force on the date of their publication in the Official
", Gazette.

2, After rule 14 of the Ceniral Legal Service Rules, 1857, the following rule
ghall be inserted, namely:

"“14-A. Powep to relaxr:—Where the Central Government iz of the opinion
that It iz necessary or expedient so io do, it may, by order, for
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i Public Service Commission, relax any of the provisions of these
E: with reszpeclt to any class calegory of persons or 4oy posts ™
i Mo, F.3402)/69-Adm. I(T.AYS
#
e R S. GAE, Secy,
|

(faf s Fastrn)

af faedy, v =, 1969

¥lo ®To Fio 1 082w & wiaar & se[vags 308 ¥ TEIH &Td TH alva

T mrqafﬂfnﬁa%m&E‘aﬁaﬁﬁﬂﬁrwmﬁmﬁmmﬁamiﬁiﬂnﬁﬁh

fraw, 1957 § o guw v & G, oegafa g grT Frial e ameg
. walg —

1. (1) # Forr ke fafir B (P wiarer) From, 1969 Fe 51 &6 ;

(ii) T srada T=9T 7 W weTa &Y arie w1 gA g
0. #ety fafy Jar frow, 1957 & Fraw 14 % wean ghmferen fom g §
anfrg faar o, ool — '

#y 4 Tafre s o wim—g s Sl eoRT S U9 5 & fir G il
T T S a2 Setag Il ¥ 5 & a7 e
e & e BT W & Toed & e e st # e o
gai BT ot ost AT o Frwl & anaw T 0 fa g
1 waA | -

(7o wre 34(2)/6o-aame 1(femTe )| HF

e wae W, e I

z
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: — — 15
STRY OF SHIPPING AND THANSPORT

{Transporl Wing) E

elhi, the 11th August 1868
G

ors conferred by clause (d) of sub-sectidghe
st Act, 1963 (38 of 1963), the Centr iY
wBalhaya, a Trustes, from the Board g

G.5.R. 1983.—In exercise of th
f1) of section 8 of the Major Port
Government hereby removes Shri H.
Trustees of the Port of Kandla.

[Mo. 2-Pe(56) /6840
K. L. GUPTA, Under Sefi
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pew Delbi, the dth Decomber, 1978

GAER 2—In exercisend- tha i conferred by the
proviee to article 309 of the Constitution of India, the Fresi-
dent hereby makes the following rules further to smend the
Central Legal Service Rules, 1957, namely ;=

i, {1} These rules may be called the Central Legal Ser-
vive (Boeued Amtendmient] Rules, 1978

2] 1 shall come into force on the dete of their pub-
lication int‘rrm {dficial Ciazedis. d

2, For clagses fg) nnd d) of suberobe (1) of rule 7 of
the Central Legal Service Rules. 1957, the following clauses
<hall be substitoted, namely —

“{c} to a duiy post in Cirade 11, unless he has - Teeh
w memoer of o Stale Judicial Sarvice for & period
of nmot lesi tlan ten yenss of ks held al:)lﬂ'l‘T.igé

- post 1n the legal department of a State. for & per
of mot bess then fen years of iz o Ceniral Govern-
ment servant who has had experience fn legal aflairs
for net leas than ten years or possesses o Bhoster’s
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guatified |feg poiciitlones of nol Joss 1o 15 uffsirs Fop ol than #SAUPR VTEARY O POSSECCE
yvenrs smil nol mone than 4% years of 2p b asdter's r:ll-'g-.lf-\.' i law smd has Nispg (E3ChAnE or
] . sparch experiencs i lvw For nol less than five g
id) o & duiy post in Gradhe 1V, unless he g Deen n or &= & quilified lepa| practitioner of ol I?c': }I!-.
member of a Siate Judicial Service tor & penod o il wears aml nod more than 4% years of JE;"."
et less than seven years or has held & spperse ) ;

post in the lepal department of 3 State for o period (. © SHARDA, Dy, S
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MINISTHRY OF LAW, JUSTICE & COMPANY AFFAIRS
(Depariment of Lepal AMais)

Mew Delld, the 18th December, 1978

GAR Tl—in exercise of the powers conferred by  the
provise I ailscle 305 of the Constitution, the President hereby
makes the following rules further 1o amend the Centrsl Legaf
Service Rples, 1957, namely +—

L. {1] These rules may be colled ihe Central Legal Serviee
(Third Amendment) Fules, 1978,

{2) They shall come inlo force on the date of thele publ
cation in tle Offcia] Gaxette,

2 In male 2 of ihe Cembml lagal Servics Hules, 19€7
(hereinafier referred 1o ms the xaid roles), for clamse {e],
tbe following clawse thall be substitated pamely -

“fe} "mzlified legal proctitione means —

(i) in selation to appointment to a duty post in Grade
Il by direct recruitment, an advocate or & pleader
has practised as snch for af lesst  thirteen
Years, of an allorney of the High Court of Bom-
bav or Calcultn whi hax practised no spch for &t
least eleven vears or has practised s such stiormey
and an advocate for o total period of at leas:
cleven years:

(i) In relation to appointmen to o duty post in Grade
I by direct recruitment, an advocate or a pleader
who has practised as such for af least ten YEars,
or mn Attorney of ihe High Court of Bombay or
Caleuttp who' has practised ns cuch for ai least
eight years or ha: practised 85 such aflormey and
an advocate for a total period of af lenst elght
years;

(i} in relation to sppointment o & duly post in Grade
IOT by direct cecruitment, an sdvocate or a pleader
whi hny praciised & sach for al boast seven Yedm,
or an attorney of the High Court of Bombay or
Calewiftn who  has practised nz sweh o for st lenst
five years or has pracilsed &« such altorney spd-
for & toftal period of at least five years ;™.

3. In sub-ride (1) of the rale T of ihe said les, in el
(b}, the following shall be pdded a d:z- md,r::;::l?r f::“c

Tor s a qualified bepal preciitionsr of “}I:ul moge thap
48 years of ags"”,

[A. 12028 /6 /T8-Adm. T(LAY)

(. C. SHARDA, Depuly Secy.

M Ty
(oo FwrRe mart fasm )
a4 W, [aya

BY 30, 19THFATISA 30 100

secion (1) of

“wilhin sueh period”,

hall be substituted.

(2] & TATE N AR € AVOE oo g

BIET wream a9r BT §oIREE, jyg ,
5 ¥ wbuw (4) & B 5% & avbew (0) § 8
T T arfEE (5] 6, e sy g,
ot & eaer WY, T el ¥ does (B o
qabe wen o it off AT b e R g Al
afird drhwd @i )" wez ot wieer o W -

| TS Al
Tl

:r”" II":--.'|I.-I Jli'l'd-"-'l r'H?‘-""ﬁ'- rI{JII] E..
e T a %lfl.mﬂﬁ? 3

MINISTRY OF HOME AFFAIRS
{ of Pecsunnel and Adminktrative Reforms)

cw Dedhe, Lhe 4th Tanaary, 1979

(Irepartn

n exercise of the pwiwers conforred by guk
pocticn 1 of the All Iodis Ssrvices Act, 1[4
the Central Government, after conswliat

G T
6l of 1951},

with the Gove ents of the States copcerned, herchy ma T

the following ruls forther to amend the ANl India Services

(Driscipling and Abpeal) Robes, 1969, namely t— ]
1. (1) These riMes may be called the All India Services 3

(Dscipline and Alpesl) Amendment Rules, 1979

(2) They shall ume inlo force on the dute of their
publication in the Olicinl Gazerie.

Z. In the All Indif Services (Discipline amd Appenl) Hules,
1968, in sub-robe (4} of role 5, in clsuse {ijn:! sub-ruie
12} of rule A and il sub-ride (5} of rule 58, for the words
be words ‘snd brackets “within such
petiod (oot cxceedingWsinty days from the dafe on which
the motice aforesaid & Arved on the member of the service)”

(o, 11018413 /78-AIS(TIT))
K. L. MBEGE, Linder Secy.

ok Felt W, 187

e ®a Era 74—l A & wpemw oaie & |
T W wmw wieet s oulew adh oo, @y @ b oo [
(weem) Fafern, 1969 7 siteVwitmn wet & Fg Fasafafon |
fafre= T f el — -

1of1) =7 fest = oamw Bq #@F et g {weer)
dwieq fafieow, 1970 &4

(z) =13 & wwmma o
L #Y % e wnr (e

wH ¥ gvany g fafes g
e 9% [yeafafer fafars

£ 'If'r:\‘{.-: T |

fafass, 1960 {F-rﬂ"
T §) ¥ fafaw o ¥

Emm@'ﬂm & aeger
T we fEwr e,

(2) sofafeer (1) & wit egtdm & g =1 v
o, ITiad W ¥ afEews o vt for @,y

stfam ),

(3) ™ Wt wpdie giidar & woger avdr o a1,
T TN A W AE ¥ gww Fmf) af Wt
% ST SenrT ¥ ¥YOH gwwr dow s s,
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snfn afawifed oo fafe & s=ria @ dic oo fog Ay werw P
fomt mvaren swwe @ wAw, Sebaw wft et §
Geaeral Statutory Rules (including orders, byedaws etc., of = general character) isswed by the
“ Ministries of the Government of Indiz (other than the Ministry of Defence} and by the Central’

Authorities (other than the Admiristrations of Union Territories)

Fafer, o &ty wrast wid wamey
(fefu wwi fammr)

ok Py, 1 7 Wiy, 1070
L e e fre u-:.;.-—'nqqﬁ,mt#ﬁmtqqqhaus
5 OGS T g WPEET E 490 e ge e e d
T, 1957 ¥ ST dAte s ¥ i Freafifen frow o
iy i—
b (1] o Peest ® o el ol S (s deine)

T, 1870 1

(2) & omqer ¥ gerew @ ardla & agsr @7

o bty faftr @ fomr, 1857 &, Faw g2 & e
Feafafen frn smenfer frr sem egly—

"1 20—ufislen Paw & b s F o g

W FERI—

wigafent v & sdma & fow s & =W &

AF el 7o T F o ool W oagEy g o

angaE o F av) G fifiee G (Geme) Pro,

1972 & Frow 30 & wEr gy I §odd wil g
fFgwer feg = § o

[me 12oza/3!76-wwre 1{fTe ¥10]

e i el (1245
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| MINISTRY OF LAW, JUSTICE & COMPANY AFFATRS
(Department of Legal Affairs) 4

New Delhi, the 17th April, 1979

GER. 658.—Iu exercise of (he powers conferred ths 2
proviso to arlicle 309 of the Constitntion of India, the 5
dent hereby makes the following rules furiher éo amend 3
Central Legal Service Ruies, 1957, namely —

L. {1} These rules m

be calied the Central Lega] 8
(Fourth A

ot) Bules, 1979,

2) ’I"hzﬁ ghall come into force on the date of i

pa o in the CHilcial Garatts.

L In the Central Legal Sorvice Rules, 1957, after mils’
the following mule shall be inserted, namely =— e

“12A. Bepefit of added years of service for superannuafin 5
prenHon— LS

The bepefit of addition to gquoalifying service for e -8
ngm: of superannoation ion shall be admi
5i to the members the Service, who &
appointed to the Service by direct recritn
from open market in terms of rle 30 of
Central Civil Services (Pemsion) Rules, 1972, nstas
applicable to them from fime to Bme” ;

[A. 12028/376-AdmT(LA | §
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(2) & TEUT W WeimA @ arde @ ¥EHE g
p. @wmie Pafy &37 fawer, 1957 & Paga @ & 9-T9 (1),
faam 2 & ave (@), Pamow 3@ Fu-fags (1) #iT 599 sEE=1 #
s w0 'Eegiw Patw @9 @Rt & ww oy wratd ey dar
Fem TH A |
URT. &, U-le01s/4fen-wn. 1 (Peenal )]

|, m ., S, HyEw #f=Ey
i st Fafy w3

wir Paaw afwsgs=r 5. &1, 4. AT. 3084-m (G uH 0W ¥,
AT 25-0- 1057 ﬁ‘lfﬂ'cﬁlfﬁfﬂ-ﬁrﬂﬂ'!

FEUSETA gaehl [awetea grar Hunew Fear oway, svafer o

(1) sfuzg=mr &, ar, w. Pr. 1608, avil® 28-0-1963
(2) sfum=wn &, ar. &, B, a6, OTOW 27-7-1068 o
(3% wPug=m &, ar. =7, B, 1428, @rfle 2v-7-1963 |
f4) sfumg=wr &. wr, *. P, 1050, A7d0&0 3-5-1060
(5) sfw=sm &, &7 =, For. 1981, ariie 23-6-1969 |
(e} sfum=mr &, @1, ®. Fa. 2z, ordw @-1-1079

(7) sfwg=n &, @, =, P, 72, ardE 20-1-1979 |

(8) =fusmaam &, |r. &0, P, ese, @il 17-4-1979

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
{Department of Lepal Allsivs)

NOTIFICATIOMN
w Dielhi, the 2Mh March, 19282

"

of the powers conferred by the proviso 1o
India, the Presidest hereby makes the follow-
ral Legal Service Rules, 1957, namely -

GEH. 2THE)L—In exert
arficla 309 of the Constitulien
ing rules turther 1o amend the

1. (1} These Rules may be call ¢ Central Legal Service (Amendment)

Reles, 1982

{2} They shall come into force on the
Oifficial Gazetie.

2. In the Central Legal Service Rulez, 1257 i crule (1) of Rule 1,
clavze (g of rile 2, sub-rule (1) of rule 3, and thy heading ™o the First Schedule,

te of their publication in the
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paiw 1] i{i}]

he wiords “Indian Legal Service shail

Lo the words Central Legal Serwice’
W bttt
niem A-12018 78 /81-Admn. HLAJ]

P
L 3] 3 [File 1
HEH & B. 8. SEKHON, Ji, Sccy. & Legal Adviser
RLERA Py neipal  rules published  vide nonification Mo, SR.0. 0k4-4, CLSR)

Fatedd 25-9-1937.

Suhsequently amended By —

[ ih wetification Mo, G SR 1608, dated 25-4-61;
(i) Motification No. G.5.8 14 k6, dated 27-7-03 ;

ot &TE )l

el df=sa
- AT [iii] Motification No. .5 R, 1423, dated 27-7-68 ;
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G. 5. R, 668.—Io exercise of the powess

of the Indian Legal Service Rules, 1957, the Ce

Rubes, 1957, namely 1
Inthesaid pubes, for ihe First Schedule, the following shall be substituied, namely i—
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MINISTRY OF LAW AND JUSTICE

&, TN 277108
A 27-7-1968
51969
23B- 1969

| _ {(Department of Legal Affairs)
=, New Delhi, the 17th Ociober, 1986
i NOTIFICATION

GSR 1161{(E).—In exercise of ths powers conferr.

ent hereby makes the following rules further
fo Gmend the Indian Legal Service Rules, 1937,
1 namely ' —
1. (1) These rules may be cailed the Indian Legal
Service (Amendment) Rules, 1986.

(2) They shall come into force on the date of
their publication in the offivial Gazetie,

2. In the Indian Legal Service Rules, 1957,

(2) in rule 6, for sub-rule (3); the following sub-
rule shall be subsituted, namely — ;

"3 A duty post in Grade IV shaii be filied by
promoiicn of persons  holding any  post
specified in the Third Schedule and by direct
recriitment in the ratio of 1 @ amely
0 per cent by promotion and 50 per cent

by direcy rectuitment),”™;

B} in rule 7, in sub-rule {(1)—

(1) in clawse (a), the words” of the Tndian Civil
Service permanently allotted to judiciary o™,
shall b omitted -

(i1} in claose (h), the words and figures “of not

. :E:i!rt than 48 vears of ase” shall be omit-

EXTRAORDINARY

ed by the proviso to article 309 of the Constitution,, '
l’:g_hl;‘yn:ud

(i) in clanse (€], the words and fipu e

mot more than 45 years™ shall be o8

(v} in clause {d), the words and figures 4 e

than 45 vears” shall be onmdited -

(v} after clause (d), the Toliowing Notes g
ireerted, namely — e

The upper mge Hmit for dicest recil

under clauses (a) to () of sub-role {5

be ay follows:— i

Grade 1 : Frelerably below 50 yenrgiSes

‘Grade IT : Preferably bolow 50 yeargies
Grade HT : S0 vears b

Grade 1V - 40 vesrs, i

Mole 2—The upper age imil in  respect of

above posts is relasable for  Govgf

servants upto five years in aceordan

the instructions and orders issued 4

Central Covernmuent,

Note 3—The erucial date for determining the
limit shall be the closing date o
of applications from  candidaes in.
{oftier tham in the Andnman gnd
Islands and Lakshadweep)™;

(@) in rule, B—

(i} i sub-rule (1), in clause (iv), for the'
“not less than three years™, the wo
Iess than seven years” shall be substiy
(i) in sub-rule (2), the proviso shall be o
(d} for the Third Schedule, the following 5¢
shall be substituted, namely;— :
“Third Schedule
{See rules 6(3) and B(D) (V)] @
Posts in the Ministry of Law and Justice 35
Soperintendent (Legal) o
Librarian Grade 1. :
The principal rules were published vide notificl
No. SRO : 3084.A, (CLSK), dated- 25-9-1957, £
Subsequently amended by :— |
(i) Motification No, GSR -1608, dated 28-9-
(i) Notificaon No. GSR 1416, dated the
Tulv, 1968, - _
(iii) Netificatior No. GSR 1423, dased the 5
July 1368, =
{iv) Notification No, GSR 1050, dated the 3
Mav 1969,
(v} Motification No, GSK 1981, dated il 2§
August 1969, :
{vi}) Notification No. GSR 2, dated the 6th
ary 1979, o
(vii) Notification No. GSR 72, dated the JLISES
Jawuary - 49790, }

(vili) Notification No, GSR 68, dated the 1
pril 1979, :

“Ninte 1

R

(ix) Notification No. GSR 270(E), dated the ZESEES
March 1952, & i

(x) Naotification No. VSR 668, dated the T e
June 1983, ;

[File No, A-12018!12i85-Adm. (LA
D. P. SHARMA, Dy. 538
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AFFAIRS .

{(Department of - Legal Affairs)

CORRIGENDUM ¢
New Delhi, tus 29th -June, 1999

G.S.R. 382 —1In the ootification of the Government of
Indiz in the Ministry of Law, Justice and Clompany Affairs
(Department of Legal Affairs) number GSE 176, dated the
10th August, 1998 published in the Gazette of India. Part
IT, Section 3, Sub-sectron (i) datzed the 12th September, 1998,
at page 70U, «n  left hand sids colump, in line 23, for the
figures “1997™ read *1995". ' i

[No. A-12018/1/95-Admn.1{LA)]
A. K. -SONIL., Dy. .Secy
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"\ & > iHE GAZETTE OF INDLA EXTRAURLAN AL [Paxi 1

T
SNIETRY OF LAW AN LS TICK E
(Tepariment of §ayal Adlirs) @ i
NOTIFICATION i

tew Delh, the 2151 March, 2003 -,

o
o G.S.R 228(E)L— |n exercise of the powers conferred by the provisio to aricle 037

Gonstitution of India, and in order to merge the Cadre of the Law Commission of indiayg

Indian Legal Service in the Department of Legal Affairs, the President hereby maiks

following rules further to amend the Indian Legat Service Rules, 1857, namely - =

-
r—tt |

Lot

ey

1 (1)  These rules may be calied the Indian Legal Service (Amendment) :
Rules, 2003.

(2)  They shall come into force on the date of their publication in the Officia =

(3)  In accordance with the provisions contained in Rule 14 of the Indian Legal S
Rules, 1857, the following posts of the Cadre of Law officers in thel
Commission of India in the Ministry of Law and Justice, wil stand addedh)
corresponding grades of the Indian Legal Service in the Department o [§
Afffairs for being treated as duty posts, as indicated below:

S TPost inthe Law Commission | Post in Indian Legal Service Pay Scdle 1
Mo. | (Department of Legal Affairs) (Department of Legal Affairs) o
5

| Joinl Secrelary and Law Oficor | Joint Secretary & Legal Adviser (Grade 1) | Rs. 18400 e
(1 post — Pmt-0, Tem.1) (14 posts — Pmt.14, Tem.0) i3

'

5 | Additonal Law Oficer (2 posts) | Additional Legal Adviser (Grade 1) Rs.14,300- 18300
(2 posts — PmL0, Tem.2) (15 posts ~ PmL15, Tem.0}

3. | Depuly Law Officer (3 posts] Depuly Legal Adviser (Grade 1il) R 12,000 16.50E
(3 pasts — PmL.0, Tem.3) (19 posts — Pmt. 18, Tem. 1) 4

B

i T Aesistant Law Oficer (5 posts) | Assistant Legal Adviser (Grade V) Rs.10,000 152
| (5posts—PmtS5, Tem) (40 posts — Pmi.38, Tem.2) kS

-
ik

2. The following rule shall be inseried after Rule 11 of the indian Legal Service Rules, 1
namely- -

11A. Consequent upon the merger of -the cadre of *Law Officars™ of *'
Gommission of India with the Indian Legal Service with effect from the date of comi Ty
force of these amendment rules, the seniority shall be determined in accordanc® T3
general instructions issued by the Central Government in that behalf, from fime 0

T

frhy
ARt

-

3. The First Schedule appended to th Indian Legal Service Rules, 1257 shall ba suhﬁﬁtﬂwﬂg
the following revised schedule:-



FIRST SCHEDULE
(See Ruies 2{cj, 3(2), 12 and 14]
THE INDIAN LEGAL SERVICE
(TOTAL STRENGTH: 134)

COMPOSITION
Depariment of Legsl Affairs Legisiative Departmen? Scabeod |
Pay s}
Designation Perma- | Tempo- Deslgnation Perma- | Tempo-
e rery = e ey
4 5 £ 7 C ] 16
Joind Secrelary & | 14 1 Joind Secelary & 4 3 18400 500
Lega! Advisar |Legistative Cotnss) Z2400H-
Padiiond Lega | 15 2 | hadiiond Legsiaive |4 S TRV
Advizar Counsel 18300~
Depolylegal | 18 & | Deputylegdatee | 10 B R
Adviser Counsel 165004
Assistan] Legal a 2 | Assistant Legistabve | 14 - | o000
R Adviser Counsed 1520
%ﬂ The pinciple mules were published vide Nofification No.SRO:3084-A(CLSR), daled
= -Tgﬁ- ; ~ v
Sibsequently amended by:

i) Nofification No.GSR 1608, daled 28.9.1953

(i)  Nofification No.GSR 1416, dated 27.7.1958
(i) Notification No.GSR 1423, dated 27.7.1968
(iv)  Nofification No.GSR 1050, dated 3.5.1969
(¥)  Nofification No.GSR 1981, dated 23.8.1959
(vi)  Notification No.GSR 2, dated 6.1.1979
(vii) Notification No.GSR 72, dated 20.1.1979
(viii) Notification No.GSR 658, dated 12.5.1979
()  Nofification No.GSR 270(E), dated 29.3.1987
()  Notificaion No.GSR 668, dated 17.9.1983
(ki)  Notification No.GSR 1161(E), dated 22.10.1986
i)  Nolification No.GSR 658, dated 29.6.1987
Wii1) Notification No.GSR 872, dated 28.11 1987
iv) Notification No.GSR 658, dated 20.8.1988
lxv)  Notification No.GSR 176, dated 10.8.1938

[F. No. A-6001 Li6/2002-Admn. T{LAY] .

, K. D. SINGH, Add], Secy
Primzd by the Manager, Gow, of Indis  Press, Bing Focd Mayepori, Mew Delld | L0RGS
and Fublished By e Conliatler of Fublicarjons, Dedta-] 10651




RIS LAY 630 LA ANT JLISTICT

(Bepartoient of [epal AlTairs)
NOTIFICATION
Mew Delha, the 28th Docember, 2005

LIRISHEL— [0 exercise of the powers conferred by the proviso to Amicle 169 of
the Constitution of Ludia and i order 1o merge the cadres of Advocates of Cenrral
Agency Section and Main Secretanat and Branch Secretariats: at tolkatz and
Mumba: with the [ndian Legal Service in the Depaniment of Lesal Affais.
Mirustry of Law and Justice, the President hereby makes the following rules
furither o afmend the Indian Lepal Service Rules 1957, namely -

I{1) These Rules may be called the Indian Legal Service (Amendment) Rules
2005

(2)  They shall come into force on the date of their publication in the Official
Gazelte,

(3)  In accordance with the provisions contained in Rule 14 of the Indian Lenal
Service Rules 1957, the following posts of Advocates in different grades in the
Central Agency Section and Main Secretariat and Branch Secretanats at Kolkata
and Mumbai in the Ministry of Law and Justice, will stand added w0 the
corresponding grades of the Indian Legal Serviee in the Department of Legal
Affairs for being treated as duty posts as indicated below:

| St. | Place of offico/Name of Corresponding posts in Indian Proposed revised
No. | post Legal Service (Department of | nomenclature
Lepal Affairs) in which added |

A, Central Agency Section

(a) | Semor Goverument | Joint  Scerctare  and Legal | Joint Secretarv and
Advocate (1 post - | Adviser (Grade 1) (Rs.18400- | Government

P ) (s 18400-22406) | 22400) ' Counsel (Grade [)

(Rs. 18400-22400)







i e e L e o s

U A AT OF I s E PR AL N T H
TR SR} (1L A e | Adddosonat R v ' ' @
[ A e s weg :
: sni) | (Crrade 1y (s 14305 1R300, ST T 1 %

[ | | M
cPAs DA 20U : boesismol Iararchs
odveddaional  Laoesimenisin N S T i L o
| Adwocate (4 post

| o) (R 14300-18300)

ey Deputy Crovemmenl I_.]'Crm.r.j-'- I,-';_-r;|_.-"".d-1-r:f,::r- f_ﬁ_-:-};;]c.:i-h{:}:lu'.r Croveermicil
Advocale (3 posts LY (Res. 1 200H3- TG 301 FI_'i:mugl:.I (Grade 1)
k) (s 12000Q-16500) e B 1 (s 12000-16500)
{d) -E Ass1stani Croverinent ] Ass.islml'T;:g:ﬂ Adviscr {-i":':;éf?l A SEISTANT
Advocate (4 posts - pmt) | TV) (Rs 10000153200} | Covernmens
(Rs 10000-15200) | | Coussel {Girads 1N
: i (e L0652

B. Hiain Secretarizl 2and Branch Seceetaciats al Kolkata aad SMomba

{c} 1 Semor Central | Jownt Secretary and _J_r_g_-l.r | Jount S:LI'CI.E!'}-' &
Government Advocate (2 | Adviser (Grade [) (Rs [8400- ! Government
posts — pmt) (Rs. 18400- | 22400) Counszi (Grade 1) |
22400) (Rs. 18400-22400) !
i) {Central = Government | Additional Legal Adwviser | Additional
Advocate (6 posts - pmt) | (Grade 1) (Rs.14300-18300) Government i
(R= 14300-18100) . | Counsel (Grads II) ;
(Rs 14300-18300)

One post of Governmen! Advocate in the Central Agency Section in the sczale of
Fs 16400-20000 15 lemporanly merged with Grade [I with the scale of pay as
personal to uts incumbent (ill he gets promotion to Grade | since there i1s no

parallel pay scale in the four grades of Indian Legal Service.

2 The following rule shall be insenied after Rule 11A of the Indian Leoa
Seriace Rules 1957, namely:-

1B, Consequent upon the merger of the cadres of Advecates of Central
Agency Section and Mamm Secretanat and Branch Secretanats at Kolkata and
Mumbat, with the [ndian Legal Service with effect from the date of coming into
force of these amendment rules, the senionty shall be determined in accordance
with the general instructions tssued by the Central Government in that behalf
from time o time

As regards the lone post of Government Advocate in the scale of Rs. 16400-
20000 in the Central Agency Section, the incumbent of the post shall temporarily
stand merged with Grade [I of [LS with his scale of pay as personal to him till he
gels promotion to Grade [ of the Indian Legal Service.

3. The First Schedule appended to the Indian Legal Senace (Amendment)
Rules 2003 shall be substituted by the lollowing schedule -



FERA L SO0k

jore uies ek, 2023 T2 ansd 14
THE INDIAN FIWGAT Sy Iern
(TOTAL STRENGTH: 148
COMPOQSETION

: E'_'-TF H_.IZ f-:;l_-n,:_::lgﬁl 1’.||'- : . Er_';l..'\l‘lnl:ul_uf .l.LI_'..H.l ATy i [,cﬁii!}l_iv: Dhepa rirreiif -
| Grade Foal P
; [ids |
~ | Perma |r Teanpa- | Degsenaion { Perma- T;-":‘trr-:_': |‘:.:a.;1-_r.:4::-;-.--. r-l_i,:_-'--'-_:.- -I_T_r:-.n,?-._:-_ e
(h Il | rary = nInl Py . P 1 B TR
—— =7 1 - ey B % o
] 22 i Jomt F; foos | 3 7 1§ 18204G.
i Secrctary & Secretary & 200.
Cravt laseaulnting i ran
Counsel e | i
T 32 2 Additional 28 7 Additionzl x| 143060
Ciont, Legislanwve i 104
Counsel Coounset : P30
ol 3 I Deputy | 21 I C Depuv  § d0 § - | 12000
- Govt. Legislative 173-
Counsel Counsel 1630
n 58 - Assistant 45 - Asgistant 14 - [ MO0 -
Gowi. Legislative 325
o ~ Coinsel = Counsel | 3200;-
**One post in the Department of Legal Afairs is in the seale of 16.400-20.000/-
4. The prnciple rules were published wvide notification Mo SRO:-3084-
A{CLSR), dated 25.9.1957,
Subsequently amended by,
(i) Motification Mo, GSR. 1608, dated 28.09 1963 "
(1) Naotification No. GSR 1416, dated 27.07 1968
(iii) Notification No. GSR 1423, dated 27.07 1968 |~
{1v) Notification No. GSR 1050, dated 03.05 196% L//
) Notification No. GSR 1981, dated 23.08.1969 ,
(vi) Notification No. GSR 2, dated 06.01.1979 _~"
(vil)  Notification No. GSR 72, dated 20.01 (979 ~"
{wiit) Motification No. GSR 658, dated 12.05.1979 L.r”/, -
(ix) Motification No. GSE 270 (E), dated 29.03.1982
(x) Motification No. GSR 668, dated 17,09, 1983
(i) Motification Mo. GSR 1161 (E), dated 22.10.1986
{xii} Motifjcalion No. GSR 658, daied 25 06: 1987 "
(xiii)  Notification No. GSR 872, dated 28 11 1987 {——"
{xiv) Motification No. GSR 658, dated 20,08 1988
iav g ORGSR M, dated 10 0GR (OSSR b
RN Fearulidzoorgs By PSR T8 000y dajed %0 053 I
h_—-
IF B A-d¥iid = S50 hdem )
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MINISTRY OF LAW AND JUSTICL,
(Department of Legal Affairs)
NOTIFICATION:

New Delhi, the 10th May, 2008

G.S.R. 358(E).— In exercise of the powers conferred by the proviso to
article 309 of the Constitution, the President hereby makes the following
rules further to amend the Indian Legal Service Rules 1957, to de-merge
the service cadre in the Department of Legal Affairs and to create three
different cadres within that Service, namely:-

1 (1) These rules may be called the Indian Legal Service (Amendment)
Rules, 2008.

(2] They shall come into force on the date of their publication in the
Official Gazette,

2. In the Indian Legal Service Rules, 1957 (hereinafter referred 16 as
the principal rules), for rule 6, the following rule shall be substituted,
namely:- '
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0. Filling up duly posis - [1) A duly posL 1n Lirade
barming the duly post of Grade T of the Service caddre of Lepal Advisers
and Grade 1l of the Service cadre of Government Advocates, shall be Olled
by promotion of 8 member of the Service in the next lower grade failing
which by direct recruitment. The duty post of Grade I of the Service
cadre of Legal Advisers (Additional Legal Adviser] shall be Nilled 90% Dy
promotion failing which by deputation and 10% by direct recruitment.
The duty post of Grade Il of the Service cadre of Government Advocates
(Additional Govemment Advocate] shall be filled 33.33% by promotion
failing which Ly deputation and 66.67% by direct reciuitment.

(2] A duty post in Grade NI of the Servicé shall be filled alternatively
Dy direct recnuitment and by promotion ol a member ol the Seivice in
Girade IV.

(3] A duty post in Grade IV of the Service, barring the duly post in
Grade IV of the Service cadre of Legal Advisers, Grade IV ol the Service
cadre of Government Advocates and Grade IV of the Service cadre of Law
Officers in the Law Commission of India; shall-be filled by promotion of
persons Imidmg any post specified in the Third Schedule and by direct
recruitment in the ratio of 1:1 [I'lEmE]}" 50% by promotion and 50% by
direct recruitment}. A duty post in Grade IV of the Service cadre of Legal
Advisers shall.be filled by promotion of persons holding any post
specified in the Third Schedule under the Service cadre of Legal Advisers
and by direct recruitment in the ratio -of 171 (namely 50% by promotion
and. 50% by direct recruitiment). A duty post in Grade IV of the Service

cadre of Government Advocates shall be filled by promotion of persons
holding the post specified in the Third Schedule under the ILS cadre of
Government Advocates and by direct recruitment in the ratio of:1:1
(namely 50% by promotion and 50% by direct recruitment). The officers
holding the post in the Third- Schedule under the Service cadre of
Government Advocates will be'eligible for promotion if they are eligible for
enrollment as an .advocate in the E::unremc Court under the Supreme
Court Rules, 1950 as amended from time to time and for registration as
an Advocate-on-Kecord of that court under the said rules. A duty post in
Grade IV of the Service cadre of Law Officers in the Law Commission of
India shall be filled 20% by promotion of persons holding pusl specilied
in the Third Schedule under the Service cadre of Law Officers, 40% by

ey .

d.\..-t.rul.cl.q.l.ua.:‘r absocrp puﬂﬂ and 40% b_]r direct recruitment.

3. For rule 6A ur the principal rules, the following rule shall be
-Eubstltutﬁd nam:::iy—

“6A. Filling of duty posts by deputation/absorption :- ‘ ©

The field of selection for deputation/absorption to the various
grades shall be as under;

Additional Legal Adviser (Rs.14,300-18,300)
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OMocrs of the Central Govermmenit

{ajli) hoiding analogous post on regular basis in the parcnt
cadre /department; ol

(1t) with five years' service in the grade rendered ailer appointiment

thercto on regular basis in posts in the scale of pay of Rs 12,000
16,500/ - or equivalent in the parent cadre/department; and

(b) possessing the educational qualilications and expernence prescribed
for direct recruitment under rule-7,

Additional Government Advocate (Rs. 14,300- 18,300)

Deputation

Officers of the Central Government;

(a)(i) holding analogous post on regular basis in the parent
cadre/department; or

(ii) with five years’ service in the grade rendered after appointment
thereto on regular basis in posts in the scale of pay of Rs.12,000-
16,500/~ or equivalent in the parent cadre/department; and

(b) p:nsst'ssing the educational qualifications and experience for direct
recruitment prescribed under rule 7 and is eligible for enrolment as an
advocate in the Supreme Court under the Supreme Court Rules, 1950 as
amended from time to time and for registration as an Advocate-on-
Record of that court under the said rules.

Gr_'aﬂe IV of the Service cadre of Law Officers of: the Law Commission of
Indi_& {E;-IH,GDD—IQ,ED{H

Deputation/absorption

F

Officers of the Central Government:

(a)(i)  holding analogous post en -rﬂgulza.r basis in the parent
cadre/department; or

(ii] with five year:?’ service in the grade rendered after appointment
thcrc_tq on rﬁg:ular basis in posts in the scale of pay of Ks.8,000-13,500/-
or equivaient in the parent cadre/department; or

(iii) | with six years’ service in the grade rendered after appointment
thm:::m on _rf:gular basis in post in the scale of pay of Rs.7,500-12,000 or
equivalent in the parent cadre/department: and

(b) ;.msﬁe:ﬁsing the educational qualifications and cEperience pn‘:scﬁhedl
for direct recruitment urider rule 7, 1

’l‘_l:m period of deputation shall be three years, which may in special
clircumstanc:ﬁs, be extended to five years as the Central Government may
think fit".
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fa I Sud-rdie [AA) o mate 7 ool the pnocipal rulcs, (o
following clause shall be substituted, namely:

“11) to a person (not being a member of a State Judicial Service or a
legal practitioner) with experience in legal advice work if such post is in
the Legal Adviser. Service cadre in the Department of Legal Affairs,
research work if such post is in the Law Officer Service cadre in the
Department of Legal Affairs and experience of litigation work if such post
is in the Government Advocate Service cadre of the Depariment of Legal
Affairs. Further, in making appointment by direcl recruitment to any
duty pust in the Government Advocate Service cadre in the Department
of Lepal Allairs, the candidate should be eligible for enrollment as an
advocate in the Supreme Court under the supreme Courl Rules, 1950 as
amended from bme to time and for registration as an Advocate-on-
Record of that court under the said rules®.

3. In sub-rule (1) of rule 8 of the principal rules, for clause (iv), the
following clause shall be substituted, namely:-

“(iv)] to a duty post in Grade IV, unless he has held one or more
posts specified in the Third Schedule and possesses six years' regular
service in posts carrving the pay of Rs.7500-12000, seven years' regular
service in posts carrying the pay scale of Rs.7450-11500 and eight years’
regular service in posts carrying the pay scale of Rs.6500-10500.
Further, for promotion to a duty post in Grade IV in the Government
Advocate Service cadre in the Department of Legal Affairs, the candidate
should be eligible for enrolment as an advocate in the supreme Court
under the Supreme Court Rules, 1950 as amended from time to time and
for registration as an Advocate-on-Record of that court under the said
rules” - ' '

6. For rule 11 of the principal rules, the following rule shall be
substituted, namt:l;,f:- i

“11. Seniority :- (1) . A list of members of the service shail be
maintained separately for Legislative Department and each of the three
cadres in the Department of Legal Affairs as indicated in the ‘Rirst
Schedule’ to these rules, in the order of their seniorily,

(2}  The seniotity of members of the service in each Department shall
be d_:::tnnninheﬂ- in accordance with the gcncral instructions issued by the
Central Government in that behalf, from time to time. |

Note :- . :

The single post of Government Advocate in the'scale of Rs. 16400-20000
in Central Agency Section of the Department of Legal Aflairs stands
downgraded from the pay scale of Rs.16400-20000 to the pay scale of

Es.14300-18300 with effect from =t December, 2007".

7. In the principal rules, for the ‘First Schedule’ and the ‘Third
Schedule’, the following First and Second Schedule shall respectively be
substituted, namely :-
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(Sce rutes 2(c), 3{2), 12 and 14}

THE INDIAN LEGAL SERVICE
(TOTAL STRENGTH - 146
_ COMPOSITION

_IEPEIIEIE_IE_I_'I_'E: of Legal Affairs

I:n-ﬂizuf chaJ Service cadre

: |
. [Indian Legal Service cadre | Indian Legal Service _ T
of Legal Advisers in the cadre of Law Officers in of Government Advocates |
-‘Main Secretariat and the Law Commission of | in the Central Agency ]
Branch Sccretariats at bxdia Section and the Branch I
Mumbai, Kolkatta, Secretanials al Mumbag
____{ Chennai and Bangalore o and Kolkatta _ [
Grade Desig- Perm- | Temp | Desig- Perm | Temp Desig- Perm- | Temp- |
nation ancnt | orary | nation anent | orary | nation anenl | orary
I Joint 13 Nil Joint . |, Nil 1 Senior 3 Mil
Secretary Secretary Gover-
and Legal | 'and Law nment
Adviser Ollicer Advocate
I -Additio- 19" -7 Nil° 4+ Additio- |~Nil- | 2 Additio- Br* 1
malLegal | « % [wesealopatTaws oo, oo f0
Adviser:- AR Qfficerd]! 4 p Wl R Gover-
T oyl ‘ L ES Lo a4 551 oy inment -
: e . Ty 23|y Advecate™
3 .__ - . _.; r P A 8 G P Srh :.-'r LT F - BT i~ ":-L'“.'-' . I it .
¢ I Deputy 16 .| aNils - Deputy..f Nil: |; 3: -| . Deputy | =3 - nil
] e b e 21 -:rr -;-r-'..Lqrw.'-'-:: M 1 I R u_‘rgﬁﬂ‘{“ﬂr‘j ) o
Adviser Y S o o i i [
[ T b B I F b § e S RN T B PH L BLR S o
- = S ) 1 . . | Advocate. ) .
v Assistant’ ' 36 | -Nil" | Assistant 57V Nl | Assistant 4 . Hil
. Legal Law : ‘Gover-
Adviser B  Officer . nment
: it : -'-":‘.=.=‘."_ rit eyt Lon ol e | o ‘Advocate i
The Central Government has, in exercise of the powers conferred by rule
14 of the'principal rulés vide its'order number 81 dated 27t September,

2007 de-merged the'cadre of Government Cournsels in the Service in-the

Department of Legal Affairs and created three different cadre ;
department consisting of the following cadres with duty posts

‘within that
as under:-

Le dvisers Service cadre in the Main and Branch Secretariats:-
Name of the duty post - - ] Grade: = | Scale of pay |
Joint Secretary and Lepal Adviser Grade ] Fs.18,400-22 400/ -
Additional Lepal Adviser ~ - Grade Il | Rs.14,300-18,3060 /-
Deputy Legal Adviser Grade I Es.12,000-16,500/-
Assistant Lepgal Adviser Grade 1V Fs.10,000-15,200/-

=
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Gificer HBervice cadie in the Law Commission of ludia:

£ et e e e Do -

[Name of the duty post

Grade

__________ =

| Scale of pay

Rs.14,300-18,300/ -

L Assislant Law {Jilﬁcg

Government Advocate Service cadre in the Central

Rs.18,400-22,400/ |
|
1

Joint Secretary and Law Officer ! iir_md_r 1
Additional Law Officer Grade 11
Deputy Law Officer | Grade Il

| Cirade ﬁf_

Rs.12,000-16,500/ -

and Branch Secretariats in Muambai and Hollrattas:-

Apency Section

Name of the duty post | Grade | Scale of pay R
Senior Government ﬂdvucalf_:__ | Grade Es.lBHDU-Ez?,QGDI- o J
Additional GD}_'-:mm{:_r_l_i Advocate __{}rgdt I Rs.14 300- 18,300/ i
Deputy Government Advocate Grade 1] Rs.12,000-16,500/- |
| Assistant Government Advocate | Grade 12y Rs5.10,000- 15,200/ - |

Legislutive Department
Grade- Designation . - | Permanent Temporary
I Joint Secretary and Legislative R 1
| ] Coungel - - ° "
1l Additional Legislative Counsel 4 Nil
I Deputy Legislative Counsel g ' " Nil
v Assistant Legislative Counsel R - i I 1
Snead R TENaiod A¥e T - .
Cadre Strenpth of Indian Legal Service in the Ministry of Law and Justice
Grade ‘Permanentposts’ |1 .. Temporary posts
[ 21 - 2
| SRy 3] 3
TRy e 28 3 1
s Gl T . 58 - il
** The single post of Governmeént Advocate in the scale of Rs.16400-20000 in
Central Agency Section of the Department of Legal Affairs stands downgraded

from the pay scale of Rs.16400-20000 to the pay scale of Rs.14300-18300 with
effect from 15t December, 2007

THIRD SCHEDULE

[See rule 6(3] and 8(1 {iv]]
POSTS IN THE MINISTRY OF LAW AND JUSTICE

Department of Legal Affairs

Feeder post to the | Feeder post to the'Law | Feeder post to the
Legal Adviser cadre of | Officer cadre of the | Government Advocate
the Service - Service cadre of the Service

1. Superintendent Superintendent (Legal) | Junior Central

(Legal)
2. Librarian (Grade )

in Law Commission of
India

CGovernment Advocate
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Legislative Department
Superintendent  (Legal] and  Confidential Supennlendent in the
Legislalive Department”.

Note : The principal rules were published in the Gazetle of India vide
number SR0O:3084-A (CLSR), dated 25.9.1957 and subsequently
amended vide number :

(i) GSR 1608, dated 28.09.1963:
(i GSR 1416, dated 27.07.1968;
(i) GSR 1423, dated 27.07.1968:

7 (v} GSR 1050, dated 03.05.1969;
(v}  GSR 1981, dated 23.08.1969:
(vi) GSR 1900, dated 21.11.1970:
(vii] . GSR 2, dated 06.01.1979;

(viii) GSR 72, dated 20.01.1979;

[ix}] GSR 658 dated 12.05.1979;

(x)  GSR 270(E), dated 209. 03. 198..?
(xi] GSR 668, dated 17.09. 1983;
(xif) GSR 1161(E), dated 22.10. 1986;
(xiii) GSR 658, dated 20. 06.1987;"
(xiv) - GSR 872, dated 28.11. 198?
(xv] GSR 658, dated 20.08. 1988;
(xvi) GSR 176, dated 10.08. 1988;
(xvii) GSR EEB[E}, dated 21.03. 2()-:]3 and
(xwviii) GSR ?’51[]3], dated 28.12. EDDS

[F. No. A-60011/6/2002-Admn.] (LA)]
P.K. MALHOTRA, Jt. Secy. & Government Counsel (Admn.)
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MINISTRY OF LAW AND JUSTICE @

(Department of Legal Affairs)
NOTIFICATION

New Delhi, the 28th March, 2011

(.5, R. 275/E).—In exercise of the powers conferred
by the proviso 1o article 309 of the Constitution, ilie
President hereby makes the following rules further to
amend the Indian Lepal Savice Rules, 1957, namely '—

1. {1} Thess rules may be called the Indian Legal
Service (Amendment) Rules, 201 1.

(2} They shall be deemed to have come info force
with effect from tae 1st January, 2006.

2. In the Indian Legal Service Rules, 1957, —

(a) forthe letters and figures “Rs. 18,400-22,4007,
“Rs. 16,400-20,000", “Rs. 14,300-18,3007,
“Rs. 12,000-16,500", “Rs. 10,000-15,200",
“Rs. 8,000-13,500", “Rs. 7,500-12,000", “Rs. 7,450-
11,500" and “Rs. 6,500-10,500", wherever they
nccur, the words, figures and letters “Pay-
Band-4 : Rs. 37,400-67,000 plus Grade Pay
Fs, 10,5007, “Pay-Band-4 : Rs. 37,400-67,000
plus Grade Pay Rs. 8,900”, “Pay-Band-4 :
Rs. 37,400-67,000 plus Grade “Pay Rs. 8,7007,
Pay-Band-3 : Rs. 15,600-39,100 plus Grade Pay
Rs, 7,600", “Pay-Band-3 : Rs. 15,600-39,100 plus
Grade Pay Rs. 6,600", “Pay-Band-3 :
Rs. 15,600-39,100 plus Grade Pay Rs. 5,400,
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"Pay-Band-2 : Rs. 9,300-34,800 plus Grade Pay
Rs. 4,8007, “Pay-Band-2 : Rs. 9,300-34,800 plus
Grade Pay Rs. 4,600” and “Pay-Band-2 :
Rs. 9,300-34,800 plus Grade Pay Rs. 4,200" shall
respectively be substituted;

(b) in the First Schedule, for the words“Scale of
Pay”, wherever they occur, the following shall
be substituted, namely ,—

“Pay Band + Grade Pay or Fay Scale”.
[F. No. A-60011/60/2010-Admn. I (LA)]
M. K. SI'{ARJUEA, Jt. Secy. & Legal Adviser
Explanatory Memorandum:—-In order to bring
uniformity in the Ind#n Legal Service Rulés, 1957, in terms
of the new pay structure as per the Central Civil Services

(Revised Pay) Rules, 2008 published in the Gazette of India,

Extraordinary, Part I, Section 3, Sub-section (1), vide number

G.5.R. 622(E), dated the 29th August, 2008, refrospective

effect is required (o be given to these rules. It is certified

that no person is being adversely affected by giving this
retrospective effect to these rules.

Note : The principal rules were published in the Gazette of
India, vide number S.R.O, 3084 A (CLSR), dated the
25th September, 1957 and subsequently amended
vide number :



(i) GS.R. imi:—-;_r!mm 25-9 :'J:’:»_”.;
m) SR 1416, dated 2
(M) GS.R. 1423, dated 27-7. 1964,
(v) GS.R. 1050, dated 3- -5-1969;
(v) GS.R.198] , dated 23-3-1 369;
(vi) GS.R. 1900, dated 21-11- P70
(vii) GS.R.2, datﬁi{'] 1979
(vii) GS.R. 72, daied 20-1-1979:
(x) GS.R.65 8, dated 12-5- 1979:
(x) GS.R. 270(E), dated 29-3-1 982;
(x) GSR. 668, dated 17-9- 1983;
() GS.R. 1161(E), dated 22- 10-198¢;
(xi) GS.R. 658, dated 29-6- 1987;
(xv) GS.R.872 , dated 28-11- 1987;
(xv) GSR. 176, dated 10-8- IE\‘EE
(xvi) GS.R. 658, ciated 20-8-1988:
(xvi)) GS.R. 228(E), dated 21 -3-2003:
(xviii) GS. R. 751(E), dated 28- 12-2005; and
(xm) GS.R. 358(E), dated 10-5-2008.

-1968;

ress, Ring Road, Mayapur, New Delhi- 110064
“of Puh]inal.iuns, Delhi-110054.
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(Department of Legal Affairs) Q
NOTIFICATION t

Mew Delni, the 27th December, 2011
G.S.R, 94(E).—In exercise of the powers conferred by the proviso to article 309 of the
onstitution, the President hereby makes the following rules further to amend the Indian Legal Service
ules, 1957, namely :- '

1. (1) These rules may be called the Indian Lepal Service (Amendment) Rules, 2011,
(2) They shall come into force on the date of their publication in the Official Gazette.
2; In the Indian Legal Service Rules, 1957, -

(a) in rule &, in sub-rule (1), for clause (iv) and the Note thereunder, the following shall be
substituted, namely:-

“(iv) to a duty post in Grade IV, unless he has ha]d one or more posts specified in the
Third Schedule; and -

possesses siX years® regular service in post of the Superintendent (Legal) (PB - 2 Rs.9300
~ 34, BOO/- plus Grade Pay of Rs.4800/-) failing which eight years’ combined regular
service in the posts of Assistant (Legal) (PB — 2 R$.9300 — 34, 800/- pius Grade Pay of
Rs.4600/-) and Superintendent (Legal) (PB - 2 Rs.9300 — 34, 800/- pli§ Grade Pay of
Rs.4800/-) out of which three years’ regular service shall be in the post of Superintendent

(Legal);

possesses seven years' regular service in the posts of Junior Central Government
Advocate/Librarian Grade-l (PB — 2 Rs.9300 — 34, BO0/- plus Grade Pay of Rs.4600/-):

Provided that for promotion to a duty post in Grade-IV in the Government
Advocate Service Cadre in the Department of Legal Affairs, the person shall be eligible
for enrolment as an advocate in the Supreme Court under the Supreme Court Rules,
1966, as amended from time to time, and for registration as an Advocate-on-Record of
that Court under the said rules,
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be three vears® regular seérvice in the fesder grade.

Mofe 2: Where juniors whe have completed their gualifying or cligibility service are
being considered for promotion, their seniors shall also be considered provided they are
not shori of the requisite qualifying or eligibility service by more than half of such
gualifying or eligibility service or two years, whichever is less, and have successfully
completed their probation period for promotion to the next higher grade along with their
juniors who have already completed sucih qualifying or eligibility service.

Note 3: The eligibility list for promotion to the grade of Assistanl Legal Adviser shall be
prepared with reference Lo the date of mmplctwn of the n‘cs::nhﬂd qualifying service by
the officers in the respective grade or post”

(b) in the Third Schedule, under the heading “Legislative Department”, the words “and
-Confidential Superintendent™ shall be cmitted.

i

|F. No. A-60011/16/2010-Admn. | {LAJ]
M. K. SHARMA, Ji. Secy. and Legal Advisor {Admn.)

Mote : The principal rules were published in the Gazette of Indiz vide notification number SRO: 3084-A
[CLSR), :Iated 25.09.1957 and subséquently amended vide the following nntﬂi-:atmm. namely:-

(i) GEI&L 1608, dated 28.09.1963;
(i) GSK. 1416, dated 27.07.1968,
(i} GSH. 1423, dated 27.07.1968;
{iv) GSR. 1050, dated 03.05.1969;
(v} GSK. 1981, dated 23.08.1969;
{vi) GSE. 1900, dated 21.11.1970,
{vit) GSR. 2, dated 06.01.1979;

(viiiy ~ GSR. 72, dated 20.01.197%;

{ix} GSR. 658, dated 12.05.1979;

(x) GSR. 270(E), dated 29.03.1982;
[x1) GSR. 668, dated 17.09.19E3;
{xii} GSE. 1161(E), dated 29.06.1987;
{xiii)  GSR. 658, duted 29.06.1987;
(xiv)  GSR. 872, dated 28.11.1987;
(xv) GSE. 176, dated 10.08,1988;
{xvi) GSR. 653, dated 20.08.198E;
(xvii)  GSR. 228(E), dated 21.03.2003;
(xviii)  GSR. 751(E), dated 28.12.2005; and
{(xix)  GSR. 358(E), dated 10.05.2008.
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